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IN THE HON'BLE NATIONAL GREEN TRIBUNAL,

INTHE MAITER OF:

Balbir Sandhu Applicant

Versus

Union oflndia and others Respondent

Reply on behalfofRespondent No.3,4,5 and 7 through Sh, Deepak

Kumar, State Geologist, Mines and Geology Department, Haryana,

Panchkula.

1. That present reply is being filed by Sh. Deepak Kumar, State Geologist,

Mines & Geology Department, Haryana, Panchkula who is well

conversant with the facts ofthe case in his official capacity and as such is

competent to file reply on behalfofthe Respondent No. 3, 4, 5 and 7. It is

humbly submitted that allegations made in the OA be treated as denied

unless same is admitted herein after. The answering respondents crave

liberly to file additional reply/affidavit, as and when required with the

permission of this Hon'ble Tribunal.

2. That in the original application, the applicant sought quashing of the

Impugned Letters dated 27.02.2023,25.01.2023 and 18.05.2023 issued

by the Director Mines and Geology, Respondent No. 5whereby approval

was granted to the Mining Plan/plans submitted by Respondent No.

8:N{/s R M Mines and Infra Private Limited, 149, Luxmi Garden,

Yamuna Nagar, Haryana, Respondent No. 9:lWs SCP Commodities, C-

509, DDA Flats, Sector-29, Rohini, New Delhi, India and Respondent

No. 10: IWs Reliable Mining Corporation, R/o SR-68, DLF phase-3,

Gurugramfor mining of minor minerals in their respective mining

ur, Gadauli- Ambliand Fateh

1

contract areasof Toka- Hamidp pur- Nagoli

PRJNCIPAL BENCH, NEW DELHI

OANo.532of2023
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respectively granted in their favour through public auction. The grounds

of challenge in the present application were mainly related to certain

issues stimulated from District Survey Report of the District Ambala

prepared as per Sand Mining Guidelines issued by the MoEF& CC,GoI.

3. That the applicant in the present application claimed that the total

quantity of mineable minerals available in District Ambala, as mentioned

in the para no 12 of District Survey Report (Annexure R_S/l)was shown

as38.29 lacs M.T.Whereas the total quantity mentioned in the three

Mining Plans of Respondent No. g,9& l0 is around 7l lacs M.T. It has

been further alleged that as per DSR of district Ambara, the mining of the

concerned minor minerals is permissible only in the river or stream of

Markanda, Tangri, Begna and Roon, whereas the mining plan for

Respondent No.8 has been approved for the river Trilokpur also. It has

been further alleged that the total ailotted minable area to the Respondent

No.'s 8, 9 & l0 is much more than the total identified meanable i.e. l0.l l

Hectares as per mentioned in DSR of district Ambala.

4. That it is worth pointing out that after the matter was raised by the

applicant, the committee constituted of officers from Mining Dept,

water-Services(Inigation), state polrution control Board, Forest Dept.,

Revenue and Panchayat deparftnents as required for preparation of DSR

considered the averments made in the present OA regarding DSR of

district Ambala' The entire matter was considered and discussed by the

committee during the meetings held on dated 2g-1r-2023 and29-12-2023

headed by the Deputy Commissioner, Ambala.

5. That the committee examined the entire matter and noted that there was

a small discrepancy occurred inadvertently, with regard to quantity of

mineral, total mining area and name of river. It would be in order to place

the factual position explaining that said discrepancy arose on account of

the following:

2
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a That district Ambala is situated in the foothills of Shivalik hills

and during the rainy season minerals such as Boulder, Bajri/Gravel

and Sand are brought due fluvial action and gets settled in the

riverbeds. The size and the concentration of material gradually

reduce towards downstream as the heavy material of larger size

settles with reduction in flow of water stream. The material

deposits are found in villages of the districts located along the

river or their flood plains and abandoned water courses/drains as

well as along with foothills of the hilly terrains/regions.

That in the detailed DSR prepared as per guidelines issued from

time to time, the copy of details of the land bearing minerals, were

mentioned in the Annexure Bappended with the District Survey

Report, District Ambala. Details aftached as Annexure B with

DSRis annexed herewith as Annexure-R- Sl2.The said areas were

identified after a detailed ground truthing exercise undertaken by

the then Committee consisting of officers from departments as

mentioned in para no.3 above, headed by the Deputy

Commissioner, Ambala.

That though total mineral bearing area in the various, riverbed/

rivulets passing through the district as per details attached with

DSR as Annexure B is much more i.e. 83 8 Hectares upon

considering the areas that could not be used for actual mining

because of various grounds including restricted areas in upstream

and downstream sides of bridges/other structures as per applicable

rules and regulations, the auction notice (Annexure-R-5/3) was

notified for mining contracts of 8-Quarries for mineable area of

373.37 Hectares along with ancillary area of 59.55 Hectares upon

further identification of area from the area mentioned in DSR of

b

c,

district Ambala.
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d. That it is clarified that in riverbed areas maximum permissible

depth for mining is 03 meters from the riverbed level. Based on

the methodology explained in the Para. Nos. 3.6.3 and 3.6.5 of the

District Survey Report, the mineable mineral potential shall be

around 224 lacs M.T. per annum (373.35 hectares multiplied with

60,000 M.T.).The mining is permissible subject to the condition

that at no point of time depth of mining in the riverbed shall go be

beyond 03 meters from exiting bed level. Hence, the actual

excavation is dependent on the natural yearly post monsoon

replenishment in the riverbed area.

e. That it is most humbly submitted that in the DSR notified, the

details of the block wise area was not mentioned inadvertently but

complete details of the khasra numbers of area for mining was

annexed with DSR whose copy is already annexed here with as

AnnexureR-5/3.

f. That in the para number 12 of DSRtotal area of the all Khasra

numbers falling in the riverbed areas identified in different

villages of the district, was to be shown as more than

373.35hectares but got typed as 10.11 Hectares only and total

mineable mineral got mentioned as 38.29 lacs M.T. In view of said

error, details of total area and mineral potential in both areas got

shown incorrectly. This was only an inadvertent error and it can be

seen that if 60,000 M.T. (mineral potential per hectares) multiplied

with area of 10. I I Hectares (wrongly shown) in no way

commensurate with 38.29 lacs M.T.as indicated in DSR rather

clearly indicates that it was inadvertent error

g. That it further pointed out that state created 8 numbers of mining

blocks as per auction notice dated 3l-05-2023 whose details are as

4

under:-
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Sr,

No.

Name of Unit Area for

mining in

Acre

Area for

activates in

Acre

Total area of

unit in Acre

I Toka-Hamidpur 228.64 18.37 247.01

2 Fatehpur-Nagoli 86.22 19.29 105.51

J Badhauli-Tamnauli 142.33 173.67

4 Kakarkunda-

Binj alpur

188,72 1t.27 199.99

5 Paplotha-Mullana 119.04 3 8.65 157.69

6 Rayawali-

Sadhanpur

77.68 t2.6t 90.29

7 Gadauli-Ambli 83.59 15.50 99.09

8 Kharu-Khera 7.15 1.83 8.98

Total 933.37 148.86

It is also pertinent here in light of auction notice dated 31.05.2022,3-

Units/Blocks were auctioned and remaining 05 blocks were merged in 03

Units/Blocks vide order dated 18. 10.2022 of worthy Additional Chief Secretary

Mines and Geology, Department, Haryana Chandigarh. whose details are as

under:-

Sr.

No.

Area for

minin g ln

Acre

Area for

an cilla ry

activates in

Acre

Total area

of unit in

Acre

1 Badhauli-Mullana 450.09 81.26 53 1.3 5

2 Rayawali-Sadhanpur 12.61 90.26

J Kharu-Khera 7.ls 1.83 8.98

Total 534.92 95.',7 630.62

t

ancillarv

31.34

1082.23

Name of Unit/Blocks

77.68
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h. That as regard 03 UnitslBlocks which had been impleaded as party

in this application, the total area granted in favors of 3 of the

mining Blocks of Respondent No. g, 9 and l0 is 159.3g Hectares

(398.45 Acres) along with ancillary area of 2j .42 Hectares (6g.55

Acres) and total mineral potential for said area @ 60,000 M.T. per

hectare comes out to be 95.63 lacs M.T.

i. That the application filed to get the mining stopped on such issue

is nothing but attempt to cause loss to the state and public at large.

However, it is not disputed that correction of the same is required

and has been dully addressed through corrigendum prepared after

deceleration and following the procedure.

j. That it is further pointed out here that under present application

the applicant in respect of the Mining Unit namely Toka-

Hamidpur Blockof lv{/s R.M Mines and Infra private Ltd.

(Respondent No.S) has also made reference that in the approved

mining plan Trilokpur fuver was mentioned instead of Sukoo

River. In this regard it is clarified that this issue was also examined

by the Committee and it was noted that

A. That the Mining Block Toka-Hamidpur has area in the

riverbed passing through villages Toka, Chechhi-Majra,

Sangrani, Rao-Majra, Shahpur, Dera, Hamidpur and Dehar.

It is worth pointing that a River / fuvulet coming from

foothills of Shivalik from Himachal side namely Sukroon is

also locally referred as Trilokpurfuver. It would be worth

pointing here that the namelocally being referred with such

name due to said river on upstream side passes through

viltage Trilokpur, Mllage of Himachal Pradesh side.

6
@e

1336



B. That Respondent No. 8 the mining contractor of Toka-

Hamidpur block did referred this river under mining plan as

Trilokpur River. Based on the same it seems that the

applicant is trying to create logic less issue and the same

may be considered correct if some new area./ area of new

river Trilokpur has been shown as part of mining contract.

The same is not factually correct. There is neither any

change in areaorlocationof the mining block on this

account.

C. That the District Revenue officer Ambala also verified the

above factual position that River Sukroo is also referred as

river Trilokpur, whose letter dated 16.10.2023 is attached

herewith as Annexure R-5/4,

D. That even further vide letter dated 20.10.2023 Respondent

6. That in view of the order dated 29.08.2023 passed by this Hon'ble

Tribunal in the present case, a Joint Committee was constituted. The

meeting of the Joint Committee was conducted on 10.10.2023 and the

field inspection of the mining sites allotted to Respondent No. 8 to 10

was conducted on 12.10.2023. Thereafter, the mining officer Ambala had

7

No. 8 was also asked to explain the matter as per issue

raised by applicant vide OA No. 53212023.Respondent No.

8 vide reply dated 20.10.2023 informed that the mining

area of Toka-Hamidpur Mining Block falls on Toposheets

No. 53F/2 and 53F/3 ofthe Survey oflndia, Department of

Science and Technology, Government of India. It was

further stated that the mining area under Village Dera lies

on fuver Trilokpur (which is also known as river Sukroo)

as per the aforesaid Toposheets of the Survey of India. The

use of these Toposheets have been necessitated in view of

the guidelines issued by Indian Bureau. A copy of the reply

dated 20.10.2023 is attached herewith as Annexure R-5/5.
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submitted a status report to the Joint Committee by way of letter bearing

Memo No. MO/AMB/2830 dated 25.10.2023 wherein the mining officer

had provided specific response to the claim of the applicant qua the

difference/variation in the total quantity of mineral potential at District

Ambala as per the District Survey Report vis-ir-vis the total quantity of

mineable minerals mentioned in the respective mining plans of

Respondent No. 8 to l0 as approved by Respondent No. 5. The Mining

Officer, Ambala had also provided the necessary clarification with

regards to the inclusion of River Trilokpur in the mining plan of

Respondent No. 8 vis-d-vis non-inclusion of the same in the District

Survey Report. The Mining Oflicer, Ambala had also submitted a specific

response to the issue with regards to the bulk density of minerals in the

mining plans of Respondent No. 8 to 10. In this regard, a copy of the

Status Report dated 25.10.2023 is attached herewith as Annexure R-5/6'

7. That it shall be imperative to state that the issue regarding the

rectification in the District Survey Report was discussed and deliberated

by the offrcers of the DSR Committee during the District Level Task

Force Committee Meeting dated 28.11.2023' After due discussion and

deliberation, on the basis of ground truthing report which is already

reported by previous committee, a draft corrigendum was prepared, the

Chairman-cum-Deputy Commissioner, District Ambala directed the

Mining Officer, Ambala to upload the corrigendum on the District

Website after obtaining signatures of the Chairman as well as the

members of the District Survey Report Committee as per the Govemment

notification. In this regard, a copy of the minutes of meeting dated

28.11.2023 is annexed as Annexure R-5/7.

8. Thatmeeting of the DSR Committee was conducted on 29.12'2023 and

all the members had approved the corrigendum after due discussion and

B
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deliberation. In this regard, a copy of the approved corrigendum is

appended herewith as Annexure R-5/8.

9. That thereafter, the deponent issued a letter bearing Memo No.

MO/AMB/I0 dated 01.01.2024 to District Information Officer, NIC-

Ambala for the purpose of uploading the Corrigendum on the website of

District Ambalafor a period of 2 I days seeking comments and

suggestions from the public. A copy ofthe Letter dated 01.01.2024 is

attached here'rvith as Annexure R-5/9.

10. That it shall be imperative to state that the Corrigendum was uploaded on

comments were received from the public.

1 1. That as per the information of the mining officer Ambala, the

Corrigendum was forwarded to Respondent No. 6/SEIAA by the Deputy

Commissioner, District Ambala by way of letter dated 07.02.2024 which

is attached herewith as Annexure R-5/10.

12. That it is submitted the total quantity of the mineral potential and

mineable area of the district as mentioned in the paragraph No. l2 of the

District Survey Report has been rectified vide conigendum which is

attached herewith as Annexure R- . It is further submitted that the

inclusion of the mining area of River Trilokpur in the Mining Plan of

Respondent No. 8 was on the basis of the authentic record and the

clarification in that regard was also submitted by the revenue authority

whose copy is attached herewith as Annexure R- 4. All the averments

raised in regard to the District Survey Report, District Ambala, thosehave

been duly rectified by way of Conigendum which was prepared on the

basis of the facts of the mineable area as well as analysis by using the

feasible technology. Moreover, the fact with regard to bulk density of

minerals is duly mentioned in the para no's 3.6.3 and 3.6.5 of DSR as

well as in the mining plans respective mining plans of Respondent No. 8

to 10.

o

the District Website on 02.01.2024; and after a completion of 21 days, no
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l3.That in the light of the submission made herein above, present reply be

taken on record and the original application may kindly be dismissed.

State ogist,

out.' t6lolltorq

Ptace: Pancltk,.La

Verification: -

Mines and Geology Department,
Harvana. Panchkulag

Verified at 16.03.2024 on Saturday, day of March, 2024 that the contents

of my above affidavit are true and correct to my knowledge and information

derived from the official record. No part of it is false and nothing material has

been concealed there from.

State eologist,
Mines and Geology Department,
Haryana, Panchkula

10
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District Wise detail of river/stream and other Sand Sources:

Drainage system with description of main rtver:-

SailentFeatures of Important River and St

Brick Earfh;' Brick Earth of very good quarity, is avaitabre i, part area of block,Sehjadpur,
Barara & Saha. which is caters for bricks kilran instared in district Ambala.

The above mentioned minerals occur as surthce exposures in the districts as well as in trresubsurface' These minerars caters the need of fertilizer industry, cement industry and usefulin different type of needs of human being as construction of building, road, bridge, railwaylines and other development activities.

reams:-

t,

Altitude al ongtn

(in feet)

3 00c - 4000

2000-2800

s00-600

S. No. Name of
River

En try point in
District

Ex rt point in
Districr

width (in
Mr)

Length in
bala Disu.
)Markandi Shivalik Foothill

near Kaia Amb
Dinarpur 100-200 75

2 Tangri Fatehgarh Dhunni l00-t50 60
3 Begna Ujjal Majri Mullana 20-40 404 Roon Toka

r0-20 t2
5 , Sukroon/ Jiriwala Sahpur t0-20 3

Sr.No Name of Rrver Area drained (Sq. Km) Yo area drained in DisttMarkanda
18000 62.s

2 Tangri
11250 66.6

3 Begna
6390 l8

Sr.No Name o1'

stream

River or otal Lenth

in Distt (in

km)

T ace of OriginPI

shiwalik Footh ill
Markanda

Tangri

75

60 Sh iwalik Foothill
J Begna 40 Sh iwalik Foothill
4 Roon t2 shiwalik Foothill

M
-tl-

Page 21 l'2G

l 000- I 600

Rasour

I
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Portion of
river or stream

Recommended

for Mineral

concession (in

Km)

Length of area

recommended for

mineral concession (in

Km)

Average width of

area recommended

for mineral

concession (in Mt)

Area

recommended

for mineral

concession

(sq Mt)

\[ i: -':: .;

mineral

potential (in

MTX60 %

0f total

mineral

potential)

2l ,60,000

t
Vl
J

Kala Amb-

Dinarpur-

Dhunni

60 ls0 90,00,000

Fatehgarh- 125 58,75.000 14, r 0.000
Ujjal Majri-

Mullana

30 9.00,000 2,16,000

Toka - Rasour i2

47

30

t5 1,80,000 43,200

t
t
)

,

t
t
!
t
t
,

)

t
t
t
t
)

)

)

t
,

)

Mineral potential:-

Annual Depostion:-
39.11 rac Mf

Area

recommended

for mineral

concession

Mineable

mineral

potential

(60 % 0f

Boulder Bajri Sand Total Mineable

Mineral potential -
6,48,000 4,32,000 10.80.000 2l,60,000
4.23,000 2,82,000 07,05.000 l4.l 0.000 ,
64,800 43,200 l,08,000 2,I 6,000
12,960 8,640 2l ,600 43,200

I 
River or

stream

Portion of

river or stream

recommended

fior , mineral

Length of

area

recommended

for mineral

Average

width of area

recommended

folmineral

tY,

Sr.No

-12-

PaBe 22 of ZE
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co ncessl on (in Sq.MQ

(in Mr)

porentiai ,

21 ,60,000

J

4

Total

for the

Distt

3 8.29,200

In district Ambala 10.11 hect area (aprox) has been identified for mining of minor minerals. The use

of mineral deposit and exploration /excavation in respect of minerals is an going activities, therefore

as per requirement the area used for mining of minor minerals may have to be revised from tlme to

time.

concession ( in

Km)

concesslon

(Km)

Markanda Kala Amb-

Dinarpur-

Dhunni

60 150 90,00,000

2 Tangri Fatehgarh- 47 12s 58,75,000 l4,l 0,000

Begna Ujjal Majri-

Mullana

30 30 9,00,000 2,1 6,000

Roon Toka - Rasour 12 t5 43.200

149

Sr.
No,

Name & address of the unit.

Shiv Shakti Vedant Screening Plant, Vill. Kohra Bhura, P.O Bhurewala, Tehsil
Naraingarh, Distt. Ambala.

1

2

Shree Bajrang Screening Plant, Vill. Kohra Bhura, Naraingarh, Ambala

i* -13-
Page 23 .a 26

l,80,000

1,59,55.000

\3 LIST oF STONE CRUSHERS & SCREENINING PLANTS IN DISTT. AMBALA

I

Jai Maa Screening Plant, Vill. Choti Rasaur, Naraingarh, Ambala
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, ).4 ,24,
.74/2 ,77 ,24,

78 ,19 ,20,
16 , 18,

23

3, 8, 13. 18

23,
3 .4 7 .8.13 ,14 ,75 ,17,
7 .8 .72.13 .i9 ,21

77, ZA, 2L, ZZ,

2 ,9 ,rO/1,7012 ,71 ,12,79,20 ,21 .22
I ,vt ,2
2, 3 .8 ,9, 10, 1.t, 12, 19,70.2t
,6 ,ts ,16/r ,76/7 ,2s,

Annexure-B (total 12 pages )

Detail of mineral bearin q are a villaee wise

roka- 70/ /7 /2,8,13/7,18,
Tepla

2l/ t4 ,16,77 ,24 ,25
llll s,.

Tangail '.
3l/ 77 ,18 ,23 ,24,
7ll 2,3,4,7 ,8,9 , rt , L2 , t3,74 ,18 , 19 , ZO ,21 ,22,
8ll 10,11,t2,L3,16,77,18,19,20,22,23,24,25,
9ll 2 ,3 .6 ,7 ,8 ,9 ,13 ,14 ,15,76 ,77,
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Tandwal-3 ,4 ,7 ,8 ,9/2 ,l0l2 ,17 ,12 ,18 ,84,
Tamnouli

34/l
481 I
sut
66//
68ll
6e/l
7a/l
75/l
5a hpu r

1?ll
181 I
2il

Sanru- 331/2.
SanBrani

17

4 ,7
4 ,7
4

24,

6ll
1?l/
tsll
27//
28ll

" 33/l

1,

1l
1,

5

4 ,5,6,7 ,8 ,13 , 14',75,76,77,78,79,
Sadhapur
76 ,17 ,75 ,74 ,19 ,23 ,38 ,49 ,65 ,191
5abga

76/l 7s ,),6 ,24 ,Zs,
77// 9 ,t}ll .rO/2 ,17 ,12 ,20 ,2r,
87/l 4 ,5 .6 ,7 ,1411 .14/Z ,rsll ,1s/2
gsll 14 ,rslr ,7s12 ,1611. ,17 ,18 ,23,
961/ 2/2 ,3 ,4 ,8 ,slL ,912 ,7012 ,10/4
Rollanheri

2l/ 18 .19 ,20 ,2t ,.22,

,67 ,183 ,101 ,102 ,104

, t7 ,23 . 24,

, 11,

-19-

e,

D

I
D
o
I
b
b
E
!
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.t
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3ll
4ll
6ll

Rau Ma

u ,r2
73 ,74
5 ,6 ,

7 ,2,3
F
20,2r ,22,
15, 16,25
q

t ,2 ,8
25,
1 ,1,3
3',4*
2* ,3*

,4,5 ,8
,5+,6a,7t
,4' ,7* ,8
, 10+ ,11*

,L6 ,77 ,1.8 ,19 ,20 ,2L ,22 ,23 ,24 '?5'
,15 ,15 ,17,18 ,79 ,22 ,23,24,25'

1,p,14,L5,16,17,18,23,24,25,
,q"8 ,g,10, 11, 12 ,13 ,rgll ,1912 ,2011 '2o/2 '21 '22',t

t
D

D

t
!
I
!
I
t
t
t
a
I
l
I
t
t
I
t
!,
:D

I
.lD

!
.t
.t
!
:D

3t/

gll
Lol I
ltl/
rzl I
L l I
z2ll
241 I

,9 ,10 , Ll ,r2 ,73 ,L7* ,18* ,19' ,20' '22' ',23', '24'* '25'

,9,70,1ix,20r,
, 14r , 15i, 16+ , 17t ,23* ,24x ,25* '

r ,g+ ,11+ ,!2* , !3* ,!94 ,20* ,21*,

, 12 * , 18* ,19* ,22*, ( *- Area under forest)

Ramgarh-38// 16 , 17

3sll fi , 12 ,13 , 18 , 19 , 20.

Raiwali44l2/112,

Ra in Majra
?l/ 2L ,?2 ,23,
q/l r ,2
5ll 4 ,5 6 ,7 ,3 ,r ,:.':1. :,l1 , i::,

6ll 14 . 15 .16 ,l: ,1? ,'l.l .:1 l2 '21'
7ll 25.

8ll 4 ,s,
sll t,
Paplotha

2Olt 8 ,13 14 ,77 .24/2 ,25'
2611 71 ,2c ,2).,

27ll slz ,6 ,ls ,16,
36// 1 ,9 .10 ,rt ,r2 ,r9 ,ZO ,21'22'
4L// 1 ,18 , Ls ,2O ,Zr ,22 ,23 ,24 ,2s'
42ll s ,5 ,1s ,t5 '25,

18 , 1el1 ,tg/2, ,20-,7.7 ,?2 ,ZZ ,24 ,25,
PanBail

33ll
341 I
37ll
38ll

"3sll
40ll
43ll
441/

Nurhad

17 ll
18ll
2rl/

76 ,11
211 ,2/2
5,

1 ,2 ,8
27,

,18 ,2212 ,23 ,24,
,3 ,9 ,12,

,g ,ro ,72 ,B ,MlL,15,17 ,18

, 9 , 10 , !2 ' ,13 , 74 , L6 , 17 ,25'

24 25,

7 ,2 ,8
5,

2

1

2l
1

3

2,3
,21

8 ,9 ,10
, 8,9, 10

12,
4 ,8,9

,tl ,t2,1; ,18 ,19,).0 ,2)' ,22,23'
, 11 , 12 , l3 . :14 ,77 , 1'6' 18,19 .22 ,23 ,24,25'

3 , ).? , ii. , .1.2,

.l

.a
{t
\,

!

{W t8:

t

!
D'
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22ll
sll I
s2ll
Na ngou

3,4,511,512,6,11 t,7l)' r5'

11.

15 , 16 ,25,
ti

24 ,25,
4 ,5 ,6 ,7 ,L4 ,1'5 ,76 ,17 '24,
4 ,7,

10, 11'r , 20

331

3sl
37/

llaM U na

8ll
ell
lll
5l/

1

1

3

3

1

22

7

32

,23
3,4

,24 ,25,
oo

Meerpur
sll 10,

611 6 ,a ,62,

Ma nglai-104,

Laha-93* ,90,
Kohra Bura --125* ,125',( .- Area under forest)

Khera Jatta n-27,

Khera Ganni
8l/ 12' ,18t ,19*,20* ,21* ,22*'
,itt ,l ,z. 3* ,8* ,9* ,10/1'l , !2* ,73* ,L7* ' 18* 'Lgll*
tsll 412* ,5* ,6*
iotlt 10' .i1' ,rz* ,\)" ,20* ,22" ,23* ,24*'

).it 10..11. .tz' ,13' ,1r* ,iB* '13* '24''2s''
22ll 2r.,
74lt 3' . a' 5' 6', .7'
33ll 5*,
zo,1:1 t* ,2' ,9*,10'.11 ',12',13' ,18' ,19" '23''
3sll 3',
43// 12' ,19* ,20* ,21',
4Zll 2s,"
46/1 3 ,4' ,5 * ,7* ,8r
('- Area under forest)

Kharu Khera-27,
uKha npur Raiputamn-54 * ,55* , 56',( '- Arr,r L:nder forest)

,2312* ,24* ,25*,

,12 , L3*,

Kaker Kunda

3s// 24

361/ 27

38ll 21,
3ell 20

40ll L,2

, 25,

,22 ,23,

,21 ,22 ,23 ,24
,3 ,4 ,7 ,8 ,9

4 .5.6,7 ,8 ,13

,25,
,10 ,11 ,73 ,1'4
,14 ,15, 16, 17, 18

,15 ,16 ,17 ,24 ,20 ,2r ,25

,2L , 22 ,23 ,24, 25,

I

I

)

5

)

)

)

)

,

)

t
]

I
I
t
,

t
t
r)
I
t
I
I
!
I

,9*
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48ll 3

49/l 1

,5 ,5 ,7,8
,9 , 10 , 11, 12, 13, 14 ,75 ,15 ,77,78,25,
,4 ,5,6 ,7 ,9 ,10 ,11 .12 ,L9 ,20 ,2L,
2,3,4 ,5 ,7 ,8 ,9 ,70,

Jharu Ma.ira

341/ 16

3sll .t6
381/ r
3sll 4 ,

Aul 20

42/l L6

441/ s,
4sll 7 ,

Jatwar
4/l 77

6/1 3 ,

17ll 6 ,

L8/l t ,

zsll 2r,
2e// 18

30ll 16

371/ 2s,
38/l 4 ,

3ell t
4oll 1

6Ll I
62//
67 l/
681/

10e/l
10811

7771 I
rtzl/
1.2811

,24,25,
,72 ,13 ,14
2 ,t0
5,6 ,7 ,L3
,27 , ?2,

,17 ,18,19

.17 ,78,19 ,20 ,21.,22. ,23 ,24,

, 14, 15 ,16 ,17,L8,

,23,24 ,25,

,13 ,14 ,15 ,18 ,19 ,20,27,

2

, 18 , 23,

8 , 13 , 17 ,L8 ,23 ,24,
1 .t3 ,14,
z ,3 4 ,s ,6 ,7 ,8 ,9 ,t]ll,to/2

,79 .20 ,21,22,23,24 ,25,

I
4

,1
10

17

2r,
5,

7,
2,

2

2l
5

2

.11
71

,7 ,

3 ,4
3 ,4
, 72,

6 .7
3 .4

,L2
24

I2
,5,
,5,

, 13

,6
.19
,25

5,5
2

15 . 16.

23,

2 ,3 ,8 ,13 ,14 ,17 ,18 ,73 ,24,
3,

,t4,t7
,7,8,74
,70, 22

,18 ,23 ,24 ,25,

Jafferpu r

8,ll zs,
9ll 4,5 ,6 ,7 ,r4 ,1s , 15 , L7 ,L8 ,22 ,23 ,24 ,2s,
2L/l 2 ,3 ,4 ,8 ,9, 10 ,t7,L2,13 ,t9 ,20,2t,22,
22/l 15, 16, 17,24 ,25
24ll 4 ,s,6,7 , Ls,
zs/l 7,2 ,9 ,10, 11, 12 ,79 ,20 ,21 ,?2 ,23,
4oll 2 ,3 ,7 ,8 ,9 ,13 ,14 , L7/7 ,7817.19 ,20 ,27 ,22,
41ll 76 ,23 ,24 ,zslL,
43ll 2s,
441/ 2 ,3 ,4 ,5 ,6,7,8,9,7r,L2,13, 14 ,15 ,L7 ,L8,19,20,2!,22,23,24'25'
451/ 7 ,2 ,3,4,5,7,8 ,9 ,10, 11,

l+-

)

)

,

t
t
,

t
,

)

J

-
f
,

-
I
I
.l'

t
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61/l
62//
6sl I
66//
Hema Ma jra

341/ 1

35// 7

44//. 1

4sll 5

46// z

50/l s

5!l 1

60/1 1

6rl/ s

Hasa npur
2ll 18 ,19 ,22 ,21/7,
4ll 211 ,2/2 ,3/L ,9 ,Lz/\ ,72/2 ,t9
tul 2 ,9 ,12 , tg/t , t9/2 ,22 ,21,
r4il 2 ,3 ,8 ,9 ,t2 ,13., 18 ,19 ,23,
zol t 3 ,8 ,e ,72 ,13 ,ts ,Zr ,22,
21ll t ,2 ,10 ,77,r*
ail a ,) . ult , r4lz , tslt , Lsl2 ,16

10 ,11 ,L2 ,L3 ,t7 ,18 ,19,20 ,22 ,23,24,
1,2,3,4,5,6,7,8,9,10,12,13,741r,U/2,75,1,6,
6 ,7 ,8 ,72 ,73 ,14 ,L5 ,L8,
7 ,2 ,3 ,4 ,8 ,9, 10, 11 ,12 ,13,

t

6 ,22 73 ,24 ,25.
,12 ,1.3 ,14 ,18 ,19 ,20 ,21 ,22,

/1 ,1/2 ,2 ,3 ,10,
,61\ ,6/2 ,7 ,8 ,12 ,1.3/7 ,L312 ,74/t ,18 ,19 , 20 ,27 ,22,

s/2,
,6,74,I5,L6/t,\7,23,24/t,2412,

2,3/r,3/2,4lt,4/2h,4/2/2 .e,7o,
6 , 15,

;

)

,

t
t
!
t
l
)
a

)

,

)

,
{t

f
J

:

t
,

!
:

I
!
a

,22/r,Z2lZ,

,77/1 ,78/2 ??

21, .

3ul 2 ,3 ,8 ,9 ,ttl7 ,1t12 ,12 ,2O ,2r/1,
3ul t6 .2511 2512 ,zsl!,
45il 4 ,5 . - .8 , 13 .12 ,19,

Hamidpur
4ll tz
6ll
7ll
tT ll
8/l
221/
2e/l
4z//
43//
481/

tol/
18ll
33ll
34//
3s/l
36ll

23

| ,2 ,3 ,4 .8 ,9 ,10 ,11 ,12 ,2C.
6 ,7 ,1t ,12 ,13 ,14 ,15 ,16 ,17 ,18,
L9, ZO ,27 ,22 ,23,
76 ,11 ,24 ,25,

,4 ,5 ,6 ,7 ,8 ,t3 ,14,17 ,t8 ,23 ,24,
, 4 , 7 ,8 , 13 , 74 ,77 , r.8 , 19 , 27 ,22 , 23

,6 ,15 ,L6 ,L7 ,74 ,25,
,z ,3 ,9 ,LO ,L7 ,20,
,4 ,s ,7 ,8 ,t3 ,:74 ,L7 ,L8,
,LL ,20 ,2L,

,10* ,11* ,20* ,27 ,22 ,

,2 ,r0,
,2* ,6 ,9, ,gi ,10* ,13t ,),4 ,15,
,5* ,6. ,7* ,9' ,tt' ,L2', ,20'* ,21.

3

3

5

1

?

10

1

1

1*

16

,24,

( *- Area under forest)

- t?'
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a
,
i)

a

q

t

t
!
!
!
!

,

t
3
t
'!

J

J
:D

))
45,

48

49

55

56

59

Gokalga

27 l/
4zl I
43ll
44/l
4s/l

rh
4 ,7 ,14 ,t7h ,1712 ,2411 ,2412,
4/7 , 412, ,3/2 ,8 , 13lr , t3/2 , 18 , 23,

77 ,18 ,24 ,25,
5 ,6 ,15,
3 ,8/7 ,8/2 ,9 , rO , lt , 12,

Galeri
433, ,429 ,428 ,427 ,430 ,420 ,472 ,473 ,405 ,406 ,407 ,398 ,399 ,400

401 ,390,391 ,392,387,388 ,377 ,378 ,374 ,375 ,376 , 365 , 368 , 369 , 373

372 ,370 ,37I .115 ,117 ,115 ,118 ,119 ,720 ,723,121 ,133 ,134 ,132 ,13s
131 .135 ,130 ,137 ,265 ,267 ,268 ,265 ,Z7O ,264 ,27r ,276/2 ,263 ,272 ,275
,262 ,273 ,227 ,237 ,236 ,237 ,244 ,235 ,245, (Rakba in Biga Biswa)

Gaganheri
32ll !L, tZ, 18,79,20 ,22 ,23,24,2s
331/ r ,2 ,3 ,4 ,6,7,8,9,1O,t7 ,12 ,t3 ,L4 ,15 ,16,
34/l 4 ,s ,6,7 ,73 ,14 ,rs ,76 ,17,78 ,23 ,24,2s,
43ll 2 ,3/t,312,4,s ,5 ,7/7,7/2,8 ,72 ,73 ,14,1s/1. ,7s/2 ,16 ,1.7,78,19 .27

,23, 24, 25,
2 ,3 ,4 ,5 ,

7 .2,3,45 ,6 ,7 ,8 ,9 ,10 ,13 ,14,
6 ,L4 ,15 ,16 ,L7 ,L8 ,22 ,23 ,24,

Fatehpur

28ll t8 ,23 ,24 ,2s,
3t// 1 ,9 ,10 ,r! ,20,
32// 6 ,1s ,16 ,24 ,2s,

,10 ,11 ,12 ,20 ,2t,
,7 ,8 ,72 ,73 ,L4 ,L8,

1

2

4

6 ,25,
,3,9
;s ,6

2,3
2

Gadouli
10sl/
t10l I
120/l
72tll
13s/l
).3611

1461/

147 /l
ls4ll
Lssll
167 /l
168/l

"1s2 / /
1s3ll

14 ,15 ,16 ,17 ,18 ,21 ,22,23,24,25,
20 .2r,
7 ,2 ,3 ,4 ,9 ,L0
5 ,6 ,7 ,8 ,72 ,13 ,14 ,rs ,L7 ,18 ,19 ,2Q ,2r ,22 ,r9r,203,
5 ,6 ,14,15 ,16 ,77 ,23 ,24 ,25,
7,2,3 ,9 ,10 ,11 ,12 ,ZO ,27,
1 , 10 ,1L ,2O ,21 ,

3,4,5,5,7,8,13,t4,L5,t6,L7,18,24,2s
4

t,
7,

1,

,5, 6,7 , L3 ,74,15 , 76 ,77 ,18 , 19 , 2l ,22,23,24,25,

,4 ,5 ,7 ,8 ,9,10, 11 ,12 ,13
3 .4 ,5 ,6,7,8,9,13 ,14 ,15.

27,

Dera

8ll
8 ,11 ,12 ,13 ,18 ,t9 ,20 ,21 ,22,
L6 ,24 ,25,

-t5-

1349



,8 ,9 ,L2 ,L3 ,18 ,19 ,20 ,21 ,22 ,23,
,10 ,11 ,12 ,13 ,18 ,19 ,20 ,21 ,22 ,23,
,t2 ,79 ,20 ,2L ,22,

,25,
,15 ,16 ,17 ,24 ,25,

, 2L,

17ll
211 I
24ll
35ll
371/
421 I
43/l
s7 /l
sl/l '

53/l
62//
81/l
8?ll
88//
r08ll
loell
tl4ll
11511

t34l I
12o//
r28l/
Deher
2/l
ell

t ,2,9 , 10

10 , 11 ,20
5,15 ,16
4 ,5 ,6 ,7
1 ,10,11
1 ,10,11
4 ,5 ,6 ,7
3 ,4 ';,5 ,7
25,
1 , 10,

4 ,5,6,7,8

3 ,4 ,5 ,6 ,7
7 ,2 ,3 ,8 ,9

, 11

,2L,
,24
,!4

,20

o

,74 ,t5 ,76 ,77 ,23 ,24
,8 ,12 ,13 ,14 ,18 ,19

,25,
20 ,zr ,22,

9 ,11 ,12 ,13 ,19 ,?O/t ,2A/2 ,2r

, 13 ,14 ,75 ,15 ,77,78 ,23 ,24,25,
,L2 ,L3 ,14 ,L5 ,16 ,77 ,18 ,19 ,21. ,22 ,23 '24,
,8 ,9, 10, 17,72,73,74 ,18 ,79 ,20,?7 '22'

,16,17 ,23 ,24,2s
,t3 ,74 ,t7 ,1,8,19 ,22 ,23,

4

1

5

3

1

2

6

,5 ,6
12

,6. ,L4
,4,5

,7 ,8
,4 ,7

, 15

7 ,8

4

,3 ,9 ,LO ,L2,
.7 ,1.3 ,14 ,15 ,L6 ,r7,18 ,23 ,24 ,25,

2,3 ,8 ,9 ,72 ,13 ,18 ,19 ,23,

t

)
72,

I

,

t

t

t

)

t
,

)

)

,

,

t
t
,

t
t
t
rl

Dinarpur
29ll 12 ,17 ,18 ,19 ,22 ,23 ,24 ,2s,
3Ol/ 10 , 11 ,20,
3rll 4 ,s, .6 ,15 ,r5 ,24 ,2s,
4Sll 3 ,4/7 ,412 ,5 ,713 ,714 ,7ls ,8
47ll 1617 ,2O ,21 ,22 ,21 ,24 ,2s,
slll t ,2 ,3 ,4,
4611 1 ,817 .13 ,14 ,15 ,16,
Chhoti Kodi

34ll 16- , 2s',
33ll 21.,

44ll 5r,6*,7* ,L4* ,15*,15r,
4Pll 1*
591i !7* ,184 ,23 '
6011 4 ,s,
611/ L, ,2t ,3* ,8 ,

Chechi Ma jra

7ll 25 ,

8l/ 9* ,12* ,19 ,20
ell t ,2
LOI| 3 ,4 .5 ,6 ,7
LSll 5 ,6* ,7 ,13/z
16// 1r ,2* , 1o',

,24 r ,25*,

9, ( *- Area under forest)

,27 ,22 ,

I ,9/7 ,121
,74 ,13* ,77

, t3* ,!4 ,18* ,19* ,20 ,21* ,22',
,1817 ,27/2 ,24' ,

^l '1r"'
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201/
241/
2s//
Bodyo
Lll
2l/

s// .

6/l
llll
101/

20

1

5

5

3

1

3* ,8* ,9/L*,L2/2*,t3r ,191t* ,20 ,27 ,22/2*,
6,15 ,

7 ,Z* ,9/l* ,LO,7L, ,72r1*-Area underforest)

76 ,25,
,21 ,22,

,2 ,9 ,t0 ,1.7 ,20,
,6 ,15 ,16 ,25,
,2p14,29/3,3r,23,24,
,4', ,5 ,6,
,10 ,11 ,12 ,28/9' ,28/tO,

19/1., 79/2, 20 . 2L/1,, ?1/2, 22,
?sl1 , ?5/2.
25/2,
3/7,411 ,4/2 ,sll,s/2,6 ,7/7 ,7/2,811 ,8/2,9/1 ,e/2 ,1r ,12/1 .1,2/2

B inja lpu r
2/l
3/l
6l/

t3/t,74,1,e/7,L9/2,20/r,2o/Z,27/r,27/2,21/3,22,
13ll 1 ,10 , 11 ,20 ,27,
741/ s ,6 ,1s ,L6 ,2s,
16// 2s,
t7// s ,6 ,1s ,76 ,1.7 ,?7 ,22 ,23 ,24 ,2s,
L8/1 1 ,10,11 ,20,
3o// 7 ,2 ,3 ,4 ,s,
Batoura
lll 16 ,U ,23 ,24 ,22,
2l/ 71 ,20.
6l/ 2 ,3 ,10 ,t1, ,20 ,27
7// 1s, 16

8ll 10 ,11 .19 ,20,2L ,22,
Badi Raso ur
s2/l 76*,
s3l 20* ,21* ,22*,
56// L*,2*,9*, ( *- Area under forest)
Eari Kod i:-
42/l 16 ,17 ,24*,
43// L7* ,72* ,13'r,14* ,15+ ,16+ ,t7i ,.).8.,19.,20-,
!4/l 11r ,18 ,79 ,20* ,22 ,23 , (*-Area under forest)
Bari Bassi

74// 5 ,6 ,1s ,t6 ,24 ,zs,
27ll 4 ,s ,7 ,8 , i.z ,B ,14,
Am bli

zol/ 17 , 24,
36ll 4 ,7 ,14,i.3 ,t7,tB ,23 ,24
38// 3 ,4,5 6,7,8 ,B ,14,8 ,1.6 ,17 ,18 .19 ,22 ,23 ,24,54/l 2 ,3 ,4 ,8 ,9 ,10 ,1,7 ,r?,13 ,18 ,19,20 ,2t ,22,23,24.s6ll 11 ,19 ,20 ,2L ,z? ,23,
57// 2 ,3,4 ,s ,6 ,7,8 ,9 ,13 ,14 ,15,1.6 ,17,

frL - 2L-
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{
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'3

.S

'3
=

=

=

J

U

a
:3
't
rt

:,

:t
:t
:

74ll 7 ,2 .3

Badhouli
13/ I
34/l
34//
77//
eul
82ll

1

4

11

10

5
1

,2 ,8
,5 ,6
,20

,9 ,L0 ,1,2 ,L3 ,17 ,78 ,23 ,24,
,15 , 16,
,'1

Banoundi
131/ 20,

74// t6
ztll s
22ll 1

2e// 5:

281/ 11

3sll 3

zo// 2r
qtll 1

42ll 1

37 ll 4

26// 16'zsll 11

38tl 3

zgll 20

,11 ,15 ,16 ,L7 ,2? ,23 ,24 ,25,
,7,13,14,74,
,2,3,

, 2s,
6 , 15 , 16 , 54 , 55 , 66,

,10 ,11 ,20 ,2L,

,79 ,20 ,22 ,23,
,L4 ,t6 ,77 ,25,

, t2lr
7 ,8

22

876

10,

5 ,7
)a

, 19

4 ,7

,8
,25,
,20

,14
,22

,13 ,18 ,79 ,27 ,22,

,22 ,23,
, 15 ,16,

,23,
Sadha npur

16, t7, 75, 14, L9,23, 38, 49, 66, 797, 67, 783, 101, 102, 104

22-
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I T

Na rr: c of
It Iock,r
t] locl( No.

Na rrrc of
Villagc

e;anr
cT,r

a1t _- Llr

| !va

Area
(tn
h ect.

l) c tailc d oI I(hasra Nos.

2/ /1,9,1lMin. I llvlin, 12,18 Mirr, l9Min,22Mirr, ..1 ,[t,l

24.

41
//s, 6,

6,

L6,25,3
5,6
5,6,15,16,25, 37 / / 5,6,t5,."6.:.5

24Min,
7 / /3Vin,4Min, 5Min,.6Mir), 7Min, t:;M in.
8 / / 17Min, 12Min, 19Min, 20Min, 2 I Min. 22Mil. 2-.iNi rl

?(i)#lffiftifl ff;'i,,T,1',t :,,#ln, 1 4M in, 5 I(,
2 O /' / 1 M i n, 2', 3 ltt, 7 M ftt, B M i n, 9 / Z, r : r'a i 

", 
r + r,,r i,, r ri iz,

1BMin,24Min,25

(,
(
lr
q

, l lt i

Ire r';r

1,,cir7 ,r, U

1

5

1

1

ll

C.tzruul
IJl0ck/Anrb
B-2

39 /2
i,

lpur

lalwa, 
-

84 /\
67 /7Mi
51Min,

a 18Min, 19 Min, 20Mrl, 2 .-in
,85/2Min, 86Min,
66, 64Min, 78Min, 4 0rrrrrr,

,54Min

i l;rtr.t ai +//2s,6// 4Min,5,6Mirr,7Mia, BMirr, 13 M in, I4 N,tirr, 17
Min, 1BMin, 19Min, 20Mirr, 2l Mirr. 2ZMirr, 2. r{rn
li //5Mitt,6Min, 7Min, 13Mrn, 14 Mrn, I7trIin. l. r{ r .

Lt3/ /lMin,2Min, 10Min
)8//11,20Mn"r,
2e /1 $rt, i[iMil,21 N4rrr.22l'lrn lit' r

i

ijlrrrJr/Arnh
1,. I

;

I

-[-l.t
.t
:'

I
''!D
,!t
.!)

i,j i

wH

frb- -2.V-

I

Min

'-t

;,1

-- -_-_ ___-.___1.
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I

38/ /s[in.6M
l8Min, t 9M in,

in.7M
2?.

tr:, 13Min, 'l 
4 Min, I SMin. l7t;r;

61 /2 ,9 22, 67//2,t2,19,
33Min,

Klrct-r I,l tta tl
Blor:k/ AMll
B.1

t(,lerl

f,rrtarr

-13

a

27Mh,

rmar'

atwat

-Ran-rg.ii')i

lr

p,r ?Min.8,/ /? I,1 in,,3Min,7,tl
n8//l ir\i1,9 nr 20Mi n,27Min,2ZMi n,

1.09 / /6Min,15rnin, 14Min, 16Min,25Min

i$f;ftff,ffi{';,ffi:;:llr,, :I ll;l ;,I ?}1*?; 1,,,,,

129 / /29t"1in.132/ /SMin,6,Z i\1tn. :,. t\4 r;r I J;rr.r:I 7Min, 2.4 rrr in, 2 5nr rn

133/ /tMin, t0min,146/ /,70Min, l rruirr, 147

I 6M rr;

/ /4,5,r.1jIi,rnre;rili-

S.rrr[uLrr
Blocti/ eunIJ.s "

4s/1,4s|il1,4 s/ /2 ,4s/*/.L,+s17,
4s /8,4s /6,4s/ Io,4s /9,+s /ls /1,4s / ls /2,4s /ls /3,5 /l7 ,45 /LlM\n, as/ LB x.Mil,45/1 B/2Min,46/t,

In,

3
Sa ri

45 /t

2lvlin
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Departrne.lt of Mines and GeoIogY
Gover rment of HarYana

e-Aucti(,n Notice

Date 31't IMaY,2O22
-r - r - 

rrttt"t! !

No. DMG/HYle-Auction/Amb / 2022 / 357 3

It is hereby notified for the information of the General Public that for grant

of mining con t racts/mineral rights, for excavation of minor mineral namely

"Boulder, Gravel, Sand, and Sand" from the minor mineral mines of the district

Anlbala, the e-Auction process (Registration/user ID) and submission of bidding

will be as per schedule given below:

Theimportantinstructionsforparticipationintheonlinee.Auction
are as under:
1. The bids shall be made online on ttre e-Auction web portal, link of which is

availableonwebsiteoftheDepartmenthttps://minesharvana.gov.in/
under the tab 'Auctions/Tenders'.

2.Theintendingbiddersbeforeparticipationinthee-Auction/bidding
process will be required to create a User Account and to obtain a User-lD

andPasswordforthee.AuctionPlatformbyfollowingthelinkgiven
on the website of the Department of Mines and Geology, Haryana i'e';

minesharyana.gov.in under the tab'Auctions/Tenders"

,

ToFromTitlesSr.
No.

24.O6.2022
Upto 05:00PM

oL.o6.2022
10:00 AM

Registration and Creation
of user ID and uploading of
docurnents

I

U to 0 5:00 PM
24.o6.2022or.o6.2022

1 O:O0 AM
2

U to 05:00 PM
24.O6.2022ot.o6.2022E-service fee3

the
of

Till
conclusion
Auction

27 .6.2022
10:O0 AM

4 Bid ding

Note; The manual for prospective bidders s hall be available on e-Auction
ortal.

-%-

l'igc I ol 5r)
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Deposition of EMD
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3. The intending bidders once registered/ having created the ,,user account,,
would not be required to get registered again.

4' on successful Registration a wa,et for the bidder will get created in the
name of bidder/ intending bidder for keeping additional amount.

5' The detailed instructions for participation in e-Auction can be perused at
"Bidders Manuals,, attached as Annexure A. The copy of same can also be
downloaded from link ,,Download Manuals,, at e_Auction web portal.

6. The prospective/i ntend ing bidders having created user account sha
upload folrowing documents (in pDF format not exceeding Iimit of 10 MB for
individual documentJ

i. No-Dues-Certificate(s) from the concerned Officer In-Charge(s)
of the District Mining Office (s) or an affidavit sworn before any
Magistrate to the effect that no amount of contract money,
royalty, dead rent or surface rent is due in respect of any mining
lease/contract or mineral concession held try him (or any of his
family membersJ currently or in the past.

ii. Copy of the partnership Deed (where bidding entity is a
partnership firm) or Articles of Association (where bidding
entity is a registered CompanyJ or an Affidavit (where bidding
entity is a sole proprietorship firm and the bidder is
participating as an Individuall.

No transfer or addition or deletion of the 
. 

partners/Directors
will be permissible before execution of the agreement;

iii. A copy of the authority letter by the partnership Firm [where
bidding entity is a partnership firml or a copy of the resolution
of the Board of Directors (BoD) of the Company (where bidding
entity is a registered Company) in favor of the person
fauthorized representative) who shall be offering the bids online
on behalf of the bidding entity.;

iv. An affidavit by the authorized representative of the bidding
entity participating in the bid to the effect that the bidder/any of
the partners of the partnership firm/any of the Directors of the
Company have not been debarred from participation in the
auction and from obtaining a mineral concession/s fi:om the
State of Haryana.

-2t'
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7. Deposition of amount of Earnest Money Deposit (EMD): Earnest

Money for participation in bidding process for any mining area/ site/

unit/ block shall be equal to lOo/o of the reserve price rounded by an

amount of Rs. 1O,OOO/-.

8. The prospective bidders would have option to select one or more mines of

their interest for participation in the auction and would have option to be

change the same before the last date for deposit of EMD

g. The perspective bidders shall deposit lumpsum amount of EMD' which

shallnotbelessthan|oo/oofthehighestamountofreservepriceamong
the mines opted to be participated by the bidder'

10. The prospective bidders for participation in the bidding shall transfer

(RTGS/NEFT) funds in lumpsum amount, to be deposited as EMD and

other amount of bid security etc., online to the Account of the Department

as per detail given below:
TYPE OF ACCOUNT: CURRENT ACCOUNT
Account No: DIMGZ9999
MICR Code: 160751OOs
SWIFT BIC CODE: IDFBINBB
IFSC CODE: IDFBOOlO2O9

Note: Atl amount will be accepted in INR and refunds, if any, will
also be in INR.
The prospective bidder is required to make single transaction
for the EMD amount.

11.

72.

On successful transfer of lumpsum amount as EMD and other amount/s

towards bid security etc. in the above said Account of the Department up

to 24.0'6,2022 till O5:oO PM and successfully verification [UTR 22 digits (in

case of RTGS) or 16 digits (in case of NEFT) Verification on the e-Auction

portal, as a part of e-Auction processl of the EMD deposited along with the

prospective bidder having already submitted other documents as per

clause 6 shall be eligible to offer further bid for mine.

ln case the amount deposited is not verified (UTR Verification on the e-

Auction portal) within stipulated time frame, the intending bidder will not

be allowed to enter in e-Auction of mine (s)/block(sJ. In case of highest

bidder of any of the mine, the amount equal to 1'oo/o of the reserve price

rounded by Rs. 1O,OOO/- will be deducted from the lumpsunl EMD alreacly

deposited and such highest bidder will be able to offer bids for further

mines, if so desire, only in case the balance amount is equal or more tll;rll

1oolo of the reserve price of next mine selected for bidding. If the balanr:e

I)epartment of \lioes antl (icoltrgl. 2nd ['loor, DH l, Squarc, Plol \o. 9, scclor 22' PanchkulA

-28-
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a,rount is less than the 70vo of the reserve price of next mine selected for
bidding, the bidder may add additional amount before commencement oF
bidding time for mine to be participated in the e_auction.

13. Process for Top-up of EMD from wallet of the bidder: The prospective
bidder, in addition to depositing EMD in the Account of the Department,
may deposit and keep additional amount in his wallet, by clicking the link
"My Account" available on top right corner on portal;

Note: It is clarified that amount of EMD to be deposited iniriauy
has to be deposited as per steps given in ctause (10) above and in
case of deposits (Top_up of EMD) in wallet by following payment
gateway by clicking link .,My Account,,.

14. Refund of the EMD

on completion of the auction process of alr the mines in this rist, the
amount of EMD of the un-successful bidders or balance amount of EMD
out of lumpsum amount to the successful bidders, if any, would be
refunded, provided the same is otherwise not ordered to be forfeited. The
prospective bidders shalr furnish details of their account for refund of
EMD (a) Refund Account Name (b) Refund Account No. [c) IFSC code of the
Bank.

Note: Please cross check the information to be submitted online before
saving the same as the information in non-editable.

15. Refund from the wallet:
Bidder may request for refund by clicking on .Request for Refund, button
available under the section ,,My Account,, and will get refunded to his
Refund Account.

1'6' Deposition of amount of E-service fee for participation in the e-
auction The prospective bidders shall have to pay e-seryice
Feer/Administrative charges of Rs. 110,0|D/- plus GST online for each of
the mine to be participated for e-auction through Debit Card/Internet
Banking by using the service of secure electronic payment gateway
available on the e-Auction portal itself with the link titled as .pay Now,.
The secure electronic payments gateway is an online interface between
contractors and online payment authorization networks. The payment for
e-Service Fee/Administrative charges of the bank can be made by eligible
bidd ers/contractors online directly through Debit cards & Internet
Banking Accounts.

Dep.rtmenl of l\fines and Geolog1,. 2nd Floor, DllL Squarq plot No. 9, Sector 22, p{nchkula

- 2&-
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t7.

18.

Furnishing of wrong inforrnation or documents: In case any of the

information furnished for creation of user Account and/or any of the

documents uploaded as above are found to be wrong/false at any stage

during or after the e-Auction, the same shall be liable for action as under:

i.TheDepartmentshallbeentitledtoinvokerevocation/cancellation
of bid;

ii. The Department shall be entitled to forfeit the amount deposited

IEMD or any other amountJ at the time of auction;

iii. Even in case, the false information/document is detected after the

award of mineral concession, the Department shall be entitled to

terminate the mineral concession'

iv. The Department shall debar the bidder from participation in any

subsequent auction for a period of5 years.

Information /tjrailxin,9/ clarification/ difficulty for participation in
the e-auction process: In case of any query regarding process of e-

Auction and for undertaking training, the intending bidder can contact

Help-desk support for e-Auction Portal for offering Technical Support

Assistance over telephone from Monday to Friday (Exclusions:

GAZETTED HOLIDAYS) between 1O:OO A.M to 06:30 P.M as per details

given below:
Fotlowing helpdesk No. shall be open between 1O; OO AM to 18:30 PM IST

Contact Person Ernail ID Tel. No.

1. Ms. Neeti Bala Chandra neeti.bala@c1 india.com +91-729198"1128

2. Mr. Chandan Kumar chandan.kumar@clindia.com +91-9015145373

3. Mr. Sandeep Sandeep@clindia.com +91-9OSO2B7 464

4. Ms. Sneha Kapoor sneha.kapoor@clindia.com +91-9953126803

In case tlle issue is not resolved by the above team, kindly contact on contact given below

1. Mr. Mukesh Kumar mukesh.kumar@clindia.com +91-729198Ll27

Monday to Friday (Exclusions: Gazette Holidaysl

The bidders may also send queries to the help-desk through e-mail

by sending an email to auctiorrs(dclindia.conr along witll
appropriate screenshots or error description.

The Online Training Videos for prospective bidders shall be

available on e-Auction portal.

Dcpanmenl of \lincr and (;cok,g\. 2nd Hoor, DHI- Squ$re. Plot \o.'). sc(lor 22. Prnthkul:r

ll.

-3o=
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.lI Bidding Process:

Serial auction of mines; The mines shall be put-up for auction serially
from top to bottom as per list notified in the Auction Notice.
i. The bidding process shall start on 27.06,2022 at 1O.OO AM.
ii. On the start of the bidding process, the name and the particulars of the

mine at Sr. No. 1to be put-up for e-Auction shall be displayed to the
bidders.

iii. The perspective bidder would be allowed to offer bids only in case the
mine put to auction is selected for participation in bidding.

iv. In case no bid is received during first 60 minutes after the
commencement of bidding process the first round of auction of said
mine/block offered shall conclude. The new mine/next in the Sr. no.,
from the list of mines being taken up for auction, would be offered for
auction on 10:00 AM of the following day.

v. Ifa bid/s is/are received during first s0 minutes but no bid is received
during last 10 minutes of the auction [50 minutes to 60 minutes], the
bidding shall be concluded by the system after 60 minutes of
commencement of bidding.

vi. In case a bid is received during last 10 minutes (S0 minutes to 60
minutesJ the auction shall be extended by blocks of 10 minutes till
such time that no bid is received during the last extended block of 10
minutes, Thus, the bidding shall be concluded when no bid has been
received in the last 10-minute extended block.
Note: To illustrate, if a bid is received in say, the 5sth minute, the

bidding process shall extend by 10 minutes from 60 to 70
minutes. If a bid is now received, say in the 69th minute, the
bidding process shall again get extended for another block
of 1O minutes from 7O to g0 minutes. If no bid is received
from 7O to 80 minutes the bidding process will conclude
after expiry of 8O minutes.

vii. Fresh Round of auction for unsuccessful mines: The mines which fair to
attract bidders during first round of auction, completed serial wise,
shall again be offered for e-auction for second time to explore the
possibilit5r of attracting bidders.
Note: To illustrate say there are total OZ mines offered/notified

for auction. The mine at Sr. no 1 fails to attract any bid

Dcp.rtneDt of Mines and Geology. 2nd Floor, DHL Squrre, plot No. 9, Sector 22, panchkula
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viii.

ix.

x.

xi.

xii.

during first rio minutes and the auction gets concluded as

explained ir, Sub Clause (iv) above' The mine at Sr' no 2 will

be offered l'or e-auction/bidding on next day (day twoJ'

Finally, after concluding auction process for all mine in

serial, the mine says at Sr. no 1 which failed to attract

bidders in first round will be again offered for bidding' The

same process will be followed for any other mine which

fails to attract bid in first round'

Incremental amount: Minimum incremental bid amount shall be Rs'

5,00,000/- and its multiples.

Auction without any break: Auction of any mine that has started at

1O:00 AM shall be completed, without any break, irrespective of the

number of days taken in the process.

Auction of new mine on following day of conclusion of auctionr

Any new mine, from the list of mines being taken up for auction, would

be offered for auction on 10:00 AM of the following day on which the

ongoing auction of last mine was/ is concluded.

Conndentiality of bids/Display of the bids: All bidding participants

shall be able to view the quoted highest bid value during online bidding

process and they will be able to have details of all of their own quoted

bids at their end. However, the names/identity of any of bidder in any

manner will not be accessible to anyone during auction.

Payment of balance amount of initial bid security by highest

bidder:

On conclusion of the bid/auction for any particular mine, a system

generated confirmation of highest bid offered by the highest bidder

shall be sent automatically on the registered email and SMS will be sent

on the registered mobile number, directing the highest bidder to

deposit an amount equal to LOo/o of the highest bid after adiusting the

EMD deposited for said mine/ block, as'lnitial Bid Security'within 24

hours of such confirmation. The payment has to be made through

RTGS/NEFT mode (as process mentioned in clause 1O)- The payment

is required to be made into Department's account directly and a 22

digits (in case of RTGSJ or 16 digits (in case of NEFTJ UTR nunrber will

[)cpnrtment of \tines and Ceolog]. 2nd Floor. DI lL Square, Plot No. 9, Sector 22, I'llnchkuh

-EL-
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xIlt.

xtv

xv.

be required to verified through the option available on portal for
Verification of UTR by the highest bidder. Further, it may also be noted
that the highest bidder is not allowed to adjust the amount available in
the wallet for payment of difference account. The highest bidder is
required to make a single independent transaction for the balance
amount.

In case the highest bidder of preceding mine has funds availatrle in
Account (after retention of amount equal to EMD for his successful bid
by the Department) equal to EMD for any subsequent mine being
offered for auction he may opt for participation in the bidding like any
of the other bidders.

Non-payment of balance amount of initial bid security by the
highest bidder: In case the bidder is not able to deposit the initial bid
security within period allowed as above, the EMD shall be forfeited and
he shall be debarred for 5 (fivel years to participate in any
further/future auction.
Prospective Effect of Debarment: The highest bidder of any mine,
may participate in subsequent bids for other mine/s in the auction list
during the period of 24 hours provided to pay the balance amount
towards initial bid security for earlier highest bid. The following
scenarios may emerge:

F The bidder fails to deposit the balance amount for the first
mine for which he was the highest bidder. The EMD for
the mine in question shall be forfeited and he shall be
debarred from participating in future auctions for a

period of 5 years. The system shall block the bidding by
this bidder in all ongoing/ subsequent bids. Any other
highest bids offered subsequently by the bidder thus
debarred shall automatically stand cancelled.

) The bidder deposits the balance amount for the first
mine for which he was the highest bidder but fails to
deposit the balance amount for the subsequent mine for
which he was also the highest bidder. The bid for the
first mine shall be accepted. The EMD for the mine for

Dep.rtment of Mines and Geolo$/, 2nd Floor, DHL Square, plot No. 9, Sector 22, psnchkula
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which the balance amount was not deposited shall be

forfeited and the bidder shall be debarred from

participating in future auctions for a period of 5 years'

xvi. Refrrnd of EMD: After the completion of the bidding process the EMD

amountoftheunsuccessfuloranybalanceamountofthehighest
bidder after adiustment of amount to be deposited' would tre

refunded/transferredtotheaccountofthetriddersonconclusionof
the auction process. The unsuccessful bidder may request for refund

through "Refund EMD" available under "My Account" sectiolt'

20. The details of the areas of the Mining Blocks along with reserve price and

period of mining contract etc. are attached as Annexure-A'

21, The terms and conditions of the Auction;

iJ The period of contract shall commence w.e.f. the date of grant of

environmental clearance by the competent Authority and the consent to

OperateICT0JbytheStatePollutionControlBoard,whicheverislater,or
on expiry of the period of 12 months from the date of issuance of Lol,

whichever is earlier.

iD Any site/area/ mine offered for auction can be withdrawn from the

Auction without assigning any reason;

iiD Due care had been taken in specifying the details of the areas of the

mining blocks. However, in case of any inadvertent clerical mistake in area

detail/Khasra number etc., the same shall be got rectified/corrected even

after the completion of the auction but before execution of contract

agreement;

iv) The contract areas are Tentative and are being notified on'as is where is'

basis and all prospective bidders are expected and presumed to have

surveyed the areas to make their own assessment for the potential of the

areas for which bids are to be offered.

v) The bidders are expected and presumed to have gone through the terms

and conditions of auction notice and also the applicable Acts and Rules for

undertaking mining. The State government shall not be responsible for

any kind oF loss in land/area or any other loss to the bidd ers/ contra ctors

at any point of time (before or after grant of contract) on any account

including on account of reduction of land/area/production/non grant of

permission for mining in part area or otherwise on account of any

Dep{rtmcflt of \lincs And Geologl. 2nd I lorrr, l)l I l- Sqrrare, Plot \o. 9. Scclor 22' Panchkuli
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condition stipulated for undertaking mining by any competent authority.
vi) No request regarding reduction in bid amount on account of reduction in

land/area of the Mining Block, on any account including that of change i n
description of khasra nu mbers/locati on etc. at any stage will be
entertained on any ground. This shaU also include any loss/reduction of
area for actual mining for want of compliance of applicable
laws/ restrictions for mining or part of the contracted area had already
been operated in the past. Needless to state that this also includes the
changes, if any, as per condition above and the prospective bidder shall
give their bids taking account of all such eventualities;

vii) No person shall be erigible to participate in the Auction, who or any of his
family members is a defaulter of any mining dues in respect of any
mineral concession granted in the past or any other current nlineral
concession. In case any oFthe partners ofa partnership Firm or a Director
of a company participating in the auction process or any of their family
members are found to be defaulter, the bidder firm/company would be
held ineligible. Further, any person, firm or company as the case may be
who had been specifically debarred to participate in the auction would not
be eligible to participate in the auction;

viiiJ In case any bidder participated in the auction is found to be default in
arrears of government dues on account of any mineral concession
obtained from the State of Haryana at any stage, his bid shall be
revoked/cancelled with forfeiture of the amount deposited in order to
obtain the said mine on contract;

ix) All intended participant can view the highest quoted bid during online
bidding process. The highest bidder will be informed for confirmation of
the same through e-mail and SMS arert at his onrine registered emair and
Mobile Number respectively on the conclusion of the respective mine;

x) The highest bid received/quoted shall become the ,annual contracr
money' amount payable by the bidd er/contractor. The amount of annual
contract money initially determined on the basis of competitive
bids/auctions shall be increased by loo/o on compretion of each block of
three years; for every three years.
Explanation: If the initialy determined annually bid/ contract money is
Rs. 100/, it shall be increased tc Rs. 110/- with the commencement of the
fourth year and to Rs. L2l/- with the commencement of the 7th year and

Deprrtmcnt of Mires rtrd Geolo$/, 2nd ,iloor, DHL Squrrc, plot No. 9, S.ctor 22, prnchkul.
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xD

so on and so forth for the next each block of three years'

The highest bidder would be informed about the same- confirmation that

he being declared as highest bidder- as per which he shall be liable to

deposit 2So/o of ttLe annual bid/ contract money amount as "security" and

one month's advance contract money' The above said amount shall be

deposited as per following schedule:

a) an amount equal to lOo/o of the annual bid amount/ highest bid'

after adiusting the EMD deposited for said mine/ block' as'initial

t id security' within 24 hours of conclusion of the bidding process

as per details given in clause 19 (xii)'

b) balance amount of bid security i'e' L|o/o of an annual bid amount

before commencement of the mining operation or before expiry

of the period of 12 months from the date of issuance of Letter of

Intent (LoI), whichever is earlier;

Provided that where the Letter of Intent holder/co ntractor
having taken all steps on his part, fails to obtain required
environmental clearance and Consent To Operate (CTO)

for undertaking mining operations within the said period

of 12 months from the date of issuance of LoI, such letter of
intent holder/contractor on a specific application
submitted to the Director, at least thirty days prior to the

end of the period mentioned above, giving details of the

action already taken may seek additional time up to
another twelve months, over and above the time of 12

months already allowed for commencement of the period
of contract, on payment of a non-refundable fee as per the
following:-

ln case the highest bidder fails to deposit Loo/o of the annual bid amount

online towards the "Initial bid Securit5z" within 24 hours given for the

Departmcnl of )tin€s tnd (;eolog). 2nd l loor, Dtl l, Square, Plol \o' 9, scctor 22' Pan chkul:r
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On payment of a non-refundable fee at t
rate of one percent Per month of the
annual bid for each month of requested
extension period

he1 Extension of
further period
up to six
months

On payment of a non-refundable fee at t
rate of t!\,o percent Per month of the
annual bid for each month of requested

he

extension eriod

Extension for a
second period
up to six
months

2

Note: Extension shall be allowed only in mon
request for period less/part of the month shall be surnmarily
rejLcted and ihaU appty along with advance amount of the fee tbr

eriod of extensionu estedsuch re

th (sl and any

xii)
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xiii)

xiv)

xv)

xvil

xviiJ

same, the earnest money deposited shall stand forFeited. Further sucrl
bidder[s) shall not be eligible to participate in atry future
au cti ons/Tenders/ competitive bidding process in respect of any area for
obtaining mineral concession in the State for a period of 5 years;
The bids offered /received during the e_auction process shall be
provisionally accepted and shall be regarded as successful bid only after
accepantace by the State Government;
The LOI would be issued through e-auction portal/online itself on
registered e-mail of the bidder, after validating all the documents and
approval from the State Government.
After deposit of 7Oo/o of the bid amount [as initial bid securityJ after the
conclusion of auction by the highest bidder(s), no request from the highest
bidder(s) regarding revocation or the withdrawal of the highest bid shall
be considered. In case, any such request is made, the same shall be
followed by the penal Action i.e. 10olo amount deposited towards initial
bid security sha, stand forfeited and such bidder(sJ shal be debarred
from participation in any future auctions /tenders/competitive bidding
process in respect of any area for obtaining mineral concession in the
State for a period of S years;
The earnest money deposited by the bidders other than highest bidders
shall be refunded upon completion of the auction proceedings;
After the acceptance of highest bid by the State Government and on
issuance of Letter of Intent, the Lol holder shall execute an agreement in
Fornr MC-l appended to the 'Haryana Minor Mineral concession,
Stocking, Transportation of Minerals and prevention of Illegal
Mining Rules, 2O12, within a period of 90 days of the order of grant of
Lol;

The agreement executed shall be got duly registered under relevant law
with concerned Registering Authority and they shall be liable to pay
applicable stamp duty and registration fee etc. as per the applicable rates
and demanded by the Registering Authority/Revenue Department.
In case of failure to execute the agreement, after issuance of acceptance of
bid/Lol within prescribed period of 90 days from the date of issuance of
Lol, the acceptance/Lor shall be deemed to have been revoked and
10%o amount deposited towards "initiar bid security" sha stand forfeited
and such bidder shall debarred from participation in any future

Deputmetrt of Mines and Geology. 2nd FIoor, DHL Square, plot No, 9, Sector 22, panchkula
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xxJ

xxi)

xxii)

auctions/tenders/competitive bidding process in respect of any area

for obtaining mineral concession in the State for a period of 5 years';

After execution of agreement, either before commencement of the mining

operation or before expiry of the time allowed, if any' as per clause

21(xi)(b) above, in case of failure to deposit the balance 15%o amount

towards security [as required under clause 21[xi][b) above) the

acceptance of bid/issuance of Lol/execution of agreement shall be

deemed to have been revoked and 10%o amount deposited towards as

initial bid security after the conclusion of auction shall stand forfeited.

Further, such bidder shall be debarred from participation in any future

auctions/tenders/competitive bidding process in respect of any area for

obtaining mineral concession in the State for a period of 5 years'

In case of default as per clause 17 and 19 (XIV and XV) above, wherever

the bidder/contractor are debarred from participation future auctions/

tenders/competitive bidding process, it may be noted that in case of such

default by a company, the said company and all of its Promoter/s and

Director/s, in case of Partnership Firm along with such firm all of its

partners shall be debarred from participation whether individually or as

partner/ proprietor/director in a company in bids for the period

prescrit ed.

The contractor shall also deposit/pay an additional amount equal to 7.5olo

of the due contract money along with installments towards the 'Mines and

Minerals Development, Restoration and Rehabilitation Fund'

The contractor shall also deposit/pay an additional amount equal to 2.57o

of the due contract money along with installments towards the 'District

Mineral Fund'.

The contractor shall be liable to pay advance Income Tax as per provisions

of Section 206 (c) of the Income Tax Act, in addition to the contract molrey

payable as per terms and conditions of the contract agreement;

On enhancement of the contract money by 10%o with expiry of every three

years period, the colltractol' shall deposit the balance amount of security

so as to upscale the security amount equal to 25ol' of the revised annual

contr.rct rrlorley as applicable for one year with respect to the next block of

three years;

No interest, whatsoever, shall be payable on the security amount

deposited under proper security head of the government;

l)cpartmcnt of llines and Gcology. 2nd Floor, Dll l, Square, Plot \o. ,, Sector 22. P.nchkula
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xxviiJ

xxviii)

xxix)

xxx)

The Lol h old er/con tr.a ctor shall also furnish a solvent surety for a sun.t
equal to the amount of the annual bid for execution of the agreement. Ir_l

case the surety offered by the contrarjtor(s) during the subsistence of the
contracto. is not found solvent, the contractor- (sJ shall offer another
solvent surety and a supplementary deed to this effect shall be executed;
The mining contractor shall got prepare a Mining plan along with the Mine
Closure PIan (Progressive & Final) from the Recognized eualified person
as per Chapter 10 of the,,state Rules, 2012,,for mining area granted on
colltract and shall get the same approved by an officer authorized by the
Director, Mines & Ceology, in this behalf.
The contractor / Lol shall obtain prior Environmental Clearance for the
Mining block(sJ/area from Competent Authority as required under
notification dated t4/09/2o06 issued by the MoE&F, GoI or as amended
from time to time and also other required approvals for mining including
Consent to Establish and Consent to Operate before commencement of
actual mining operations;
The Mining contractor would also be liable to pay following to the land
owners;

(al rhe annual rent in respect of the land area blocked under the
concession but not being operated, and;

tbl The rent plus compensation in respect of the area used for actual
mining operations.

The amount of annual rent and the compensation shall be settled mutually
between the landowner and the mining contractor. In case of non_
settlement ofthe rent and compensation, the same shall be decided by the
District collector concerned in accordance with the provisions of chapter
9 of "the State Rules,201Z".
The total mineral excavated and stacked by the concession holder within
the area granted on mining contract shall not exceed two times of the
average monthly production as per approved Mining plan at any point of
time.

The Mining contractor shall not stock any mineral outside the concession
area granted on mining contract, without obtaining a valid Mineral Dealer
License as per provisions contained in Chapter 14 of the .,Haryana Minor
Mineral Concession, Stocking, Transportation of Minerals and prevention

Dep.rtment olllines and Ceology.2nd Floor, DHL Squarc, plot Nb.9, Sector22, panchkula
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of Illegal Mining Rules, 2 012";

Thecontractorshallnotcarryoutanyminingoperationsinany
reserved/protected forest or any area prohibited by any law in force in

India, or prohibited by any authority without obtaining prior permission

inwritingfromsuchauthorityoranofficerauthorizedinthisbehalf.In
case of refusal of permission by such authority or officer authorized in this

behalf, contractor[s) shall not be entitled to claim any relief in payment of

contract money on this accounu

The following special conditions shall be applicable for excavation of

minor mineral(s) from river beds in order to ensure safety of river-beds,

structures and the adjoining areas:

i. No mining would be permissible in a river-bed up to a distance of

five times of the span of a bridge on up-stream side and ten times

the span of such bridge on down-stream side, subiect to a minimum

of 250 meters on the up-stream side and 5O0 meters on the down-

stream side;

ii. There shall be maintained an un-mined block of 50 meters width

after every block of 1O0O meters over which mining isundertaken

or at such distance as may be directed by the Director or any officer

authorized by him;

iii. The maximum depth of mining in the river-bed shall not exceed 3

meters from the un-mined bed level at any point in time with
proper bench formation;

iv. Mining shall be restricted within the central 3/4th width of the

river/ rivulet;

v. In case of areas adloining to rivers/rivulets, no mining shall be

permissible in an area up to a width of 500 meters from the active

edges of embankments on either side of all other rivers/ rivulets in

case of river Yamuna. (This clause is applicable for mining outside

riverbed area);

vi. Any other condition(sJ, as may be required by the lrrigation
Department of the state from time to time for river-bed mining in

consultation with the Mines & Geology Department, may be made

applicable to the mining operations in riverbeds.

vii. No mining operation may be carried out from 01-O7 to 15-09 every

year Irainy seasonJ

D€pxrtmert of Mires snd Geolo&v. 2nd Floor, DHL Squsre, Plot No. 9, Scctor 22, Panchkuh
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xxxvi)

)ixxvii)

xxxviiiJ

xxxix)

xl)

Tl.rat no mining operation shall be alrowed in the urbanize zone of area
notified by Town and Country planning Department. Further, in case of
the a€Jriculture zone notified by Town and Country planning Departntent
mining shall be permissible only after obtaining prior permission from the
competent authority;
A safety margin of two meters (Zm) shall be maintained above the ground
water table while undertaking mining and no mining operations shall be
permissible below this level unless a specific permission is obtained from
the competent authority in this behalf.
The contractor shall not undertake any mining operations in the area
granted on mining contract without obtaining requisite permission from
the competent authority as required for undertaking mining operations
under relevant laws;
The contractor shall be under obligation to carryout mining in accordance
with all other provisions applicable as per Mines Act, lgSZ, Mines and
Minerals (Development and Regulation) Act, 1957, Forest (Conservation)
Act, 1980 and Environment (protection) Act, 19g6 and the rules made
there under Wild Life [protection) Act, lgZZ, Water (prevention and
Control of Pollution) Act, !974 and Air (prevention and Control of
Pollution] Act, 1981;

Further information, if any required, can be had on any working day from
the office of the Mining Officer, Mines & Geology Department, Ambala or
from the O/o the Director, Mines and GeologT, Haryana, DHL Square, plot
No 9, IT Park, Sector 22, panchkula, Haryana.

Director, Mines & GeologT,
Hr.ya.ra.

Dcpartment of Min€s and Geolo$/, 2nd Floor, DHL Squarq plot No. 9, Sector 22. panchkula
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{ rrsso-rsoos

R. M. MINES & INFRA (P) LTD.
- -. 

lrlNtNG S|TE AT : +TOKA OCH|CH|
+SHAH PUR +OERA +HAMID PUR +D

MAJRA +SANGRANI 4RAO MAJRA
EHAR, Teh. Nareingarh, Oistt. Ambah (Hr)

I149, Luxmi Gerdcn, yemune Neger . 135 001 (Heryene)

Rel. No... oaeQ0.

To,

Mining Officer
Department of Mines & Geolory
Ambala

subiech Regarding reply to the complaint raised by one sh. Babir Sandhu in the matter
ofO.A-53? of2OZ3
Reference; Hon'ble NCT order dated 29.0g.2023 in O.A. on 532 of 2023.

Your letter no memo. 2826 Dated-z0.10.2023

Respected Sif,

As you are already aware that we M/s R.M. Mines & Infra private Ltd had
taken part in the d-auction held on 29.05.20 22, and were decrared the highest bidder for
obtaining the mining contract of minor Mineral of mining Lease ,,Toka-Hamidpur 

(BGS)
for extraction of Boulden Gravel & Sand" having total area of z4T Acres in District
Ambala.

Accordingly, we were issued the letter of Inrent vide memo no DMG/Hy/cont./Toka
Hami4pury6l[B / 2022 / 4860 Dated 2A.O7.2022.
In pursuance ofthe terms & conditions ofthe auction and the letter of Intent issued the
Miningplan was prepared and submitted to DirectoX, Mines & Geologr, Haryana which
was approved vide Memo no. DMG/HYlMP/Toka Hamidpur /?OZZ/ LOSS Dated
27.02.2023.
As you are already aware that the Mining Block roka-Hamidpur allotted to us consists
ofarea in 8 Villages namely; Toka, Chichi Majra, Sangrani,Rao Majra, Shahpur, Dera,
Hamidpu"r & Dehar.

The Entire mining area ofthe Block "Toka-Hamidpur" lies on the Toposheets no 53F/2 &
53F/3 of the Survey of India which is a body under the Department ofScience &
Technologr, Government of India.

The mining area under village namely "Dera" lies on Trilokpur Nadi as per the
Toposheet issued by Survey of India; which is a body under Government of India and the
information provided in the same is authenticated'

1

t-
t-'+lL , -:

Mailjng Address : Phoosgarh Road, Khasra No. 7299, Sac. 33, S. P Colony, KARNAL (Hr
infta@gmail.com + email : veerbhanwadhwa@ge-mail i rmminesand

^ 85-

mail.com
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The superimposed image the of the minlng area in Village Dera allotted to us (as per the
GPS co-ordinates provided in the Auction NotlceJ on the Toposheet was submitted by us
to the Director Mines & Geolory as pate no Z (Key ptan S Km radlus ) and plate no 6 (
Environmental Plan).

The use ofthese toposheets has been necessitated by the guidelines from lndianBureau
of Mines in the IBM Manual on appraisal of Mlnlng ptan,Z0l4.The pageno 34 point
no. 10 "List ofthe Plans and Sections to be submitted', Sub point 1 states that:
"ln case offresh grant of mining lease a precise areo demarcation mapdemarcating with
survey nos./khasm nos as well as longitude &latitude on survey of lndia toposheets/maps
to be indicated......."

The undersigned would like to submit that the we used the name Trilokpur Nadi as the

same was mentioned as Survey of India which is a body under Department of Science &

Technolory, Gpvernment of lndia and is considered to be the authentic source for any

nomenclature.

We are attaching the documents mentioned in this reply for your ready reference.

Thanking you.

ftrRII'nei
Yours Fait

Fnt'sUt
/s . Mines & Infra Pvt Ltd,

(DirectorJ

LLnild

Ensl:

1) Annexure 1- Lefter of Intent Issued by Directo4 Mines &Geology, Haryana

2l Annexure Z-Mine Plan Approval Letterlssued by Director; Mines &Geolory,

Haryana

3) Annexure 3- Plate no 2& Plate no 6 submitted as part of the mining plan

-%-

These Toposheet are available to public on the Survey of India website
hnps://onlinemaps.surveyofindia.gov.in/FreeMapSpecification.aspx for download to
public.

In pursuance of the above-mentioned facts the name" Trilokpur /Vadil,rras used in the
mining plan. Sir it is pursuant to mention the fact that Trilokpur Nadi is not a perennial
river but is seasona[ river which merges with Markanda river.
We would like to mention the fact that these seasonal water channels are often known
through-multiple names as per the locality it passes t}rrough

1420
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4J AtBffire 4- Ttlposhect no E?F 12 &53F/3 as avalhble on survpy of lndia

webslte https:, ,-u.DliltemaleElrrceyu-0trdia'rqv'in/-fIEcuad$nqt{ica{glrisil8

5) ;;;;;lBt uanual on appralsal of Mlnlng Plan'2ol4
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Annexure 1

Letter'of Intent Issued by Directoc Mines &

Geology, HarYana
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Director, Mines and Geology, Haryana

M/s R M Mines and lnfra private Linlired,. l4q, Luxmi Carden,yamuna Nagar, Haryana _ 13500.1.

Memo No. DMG/Hy /Conr./Toka Hamidpur/AM g/ZO?Z / qf6 6
Dated panchkula, tli'e ZAOT ZIZZ.

Subiecl Acc€ptance of the highest bid in respect o[ the mrnor nrrneral Bouider,
Cravel and Sand contract of ,Toka Hanridpur (BGS),, having tentative
area of 247 Acres in the district Ambala, offered in e-auction held on
2L).06.2022 /issuance of Letter of lntent (Lol)_ regarding.

You parricipated in the e-aucuon herd on 29.06.2022 on the e-Aucrion web
portal (htq;s://nrinesharyana.clauctions.com/) for grant of minang contract of
minor mineral Eoulder, Cravel and Sand mine after accepting the terms and
condi6ons of rhe auction notice issued. uide notification no DMG/Hy/e-
Auction/Amb./2 022 /3523 dated 3L.05.2022 anct Corriengendunr No, DtliG/Hyle-
Auction/Anib./2 022/3629 dated 09.a6.2022 in order ro obtain mining contract of
minor mineral Boulder, Gravel and Sand mine ofthe district Ambala.

2. You offered the highest bid of Rs. 50,02.00,000/- (Rs. Fitt.v- Crores rwo lacs
only] per-annunl against the Reserve price of Rs. 20.57,00,000/, lor obtaining rhe
Mining Conrracr of lv,linor Mineral Mine namely ,Tol<a HanridpLLr {BGS). For.
extraction of'Brurder, craver and Sand' having toter area of247 Acres Thedetairsof
the khasra number ofthe area under above said Mining (22g.63 hectares in riverbed
for mining and 18.37 hectares for ancillary activities) is aEached as Annexure ,A,_

3. You are hereby informed that the State Government has accepted the highest
bid of Rs. 50.02,00.000/- per annum offered by you in respect of,Toka Hamidpur
(BCS)' under the provision of Haryana Minor Minerar concession, stockin&
Transportation of Minerals & prevenrion of lllegal Mining Rules, 2012 (Stare Rules,
2.012). Accordingly, you have become the successfui bidder in respect of above said
mine.

4. The State Covernment having actepted the aforementioned highest bid of Rs.
50.02,00,000/- per annum offered by yor.r, rhe Department is pleased to issue rhis
Letter of lntent ILol) in your favour in resped of the Mining area narnely of ,Toka
Hanlidpur (ts(;Sl' subject to tle following terms and conditions:

4.i The period of the contract shall be l0 years and the sante shall commence
w.e.f. tle date of grant of Environmental Clearance by the competent
authoriry and rhe Consent to Operate (CTol by the State polludon Control

Page I of 9

Speed/Regtstered

From

To

The Director,
Mines and Ceologr Haryana,
Plot No.9, LT. Park, Sector-22,
Panchkula.

- 9r-
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4.3

4.4

Director, Mines and Geolory, Haryana

Board, u,hichever is later, or on expiry of tIe period of 12 montlrs from the

date of issuance of Lol, whichever is earlier;

As per the terms and conditions of the grant, you are liable to deposit

Rs. 12,50,50,000/- i.e. equal to 259/o of the annual bid amount as "Security",

out of which you have already deposited an amountof Rs. 5,00,20,000/- [Rs.

Five Crore twenty thousand only) i.e. equal to 10o/t of the annrral bid amount

as'int{ial bid security'after the conclusion ofe-auction. The balance amount

of Rs. 7,50,30,000/- of the bid security i.e 15% of the annual bid amount

shall be deposited before commencement ofthe mining operation or before

expiry of the period of 12 months from tie date of issuance of Letter of
lntent ILol), whichever is earlier;

Provided that in case having taken all steps on your part, if you fails

to obtain required environmental clearance and consent to operate(CTo) for

undertaking mining operations within the said period of 12 months from the

date of issuence of Lol, such letter of intent holder/contractor on a specific

application submitted to the Director, at least thirty days prior to the end of
the period mentioned above, giving details of the action already taken may

seek additional time up to another twelve months, over and above the time

of 12 months already allowed for commencement of the period of contract,

on giaynrent ofa non-refundable fee as per the followinS;-

You ma] note tiat the detail of the area of the mining is tentative and was

nobfied on'as is where is'basis (refer condition no,21 (ivJ of the auction

notice). ln case ofany inadvertent mistake in the area detail/Khasra number

etc,, the same shall be got rectihed/corrected before execution of the

contract agreem€nr (refer condition no. 21 (iii) of the auction notice);

No request regarding reduction in bid amount on account of reduction in

land/area of the Mining Block, on any account including that of change in
descriptron of Khasra numbers / location etc. at any stege will be entertained

on any ground. This shall also include any loss/reduction of area for actual

mining for want of compliance of applicable laws/restrictions for mining or

part of the contracted area had already been oPerated in t}te past Needless

to state thaE this also includes the changes, ifany, as per condition no. 21 (viJ

of tie auchon notice,

.1
Extension oF
further
period up to
six months

on payment of a non-refundable fee at the
rate of one percent per month of the annual
bid For each month of requested extension
period

z Exce nsion
for a second
pe riod up to
six rnonths

On payment of a non-refundable fee at the
rate of two percent per month of the annual
bid for each month of reguested extension
period

Note: Extension shall be allowed only in month (s) and any
request for period less/part oF the month shall be summarily
reiect!d and shall apply along wlth advance amount of the fee for
such req uested period of extension

-9r=
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Dlrector, Mines and Geology, Haryana

4.5 You offered bid after having gone through the ternls and conditions ol

auction notice and also the applicable Acts and Rules for undertaking

mining. The State Eovernment shall not be responsible for any kind of loss to

you being the highett bidders/contractor at any Point of tinre (before or

after grant of conract) on any account including on account of reduction of

land/ area/ production/ non grant of permission for mining in part area or

otherwiseonaccountofanyconditionstipulatedforundertal<ingminingby
any com peBnt authori ty"

4.6. The amount of the highest bid i.e. Rs' 50.02,00'000/' (Rs' Fifry Crores rwo

lacs only) per annum shall be the'Annual Contract Money'' payable by you

as theiontractor money in the manner prescribed in the confract agreement

to be executed on form MC-l appended to Sute Rules'

As per orders daled Ol.O7.?022 of tle State Government you will have to

open Escrow Account with the Department wherein all the sale proceed

made through E-rawaana portal will required to be deposited'

4.7 The annual contract money shall be increased at the rate of 1006 on

complerion of each block of three years Accordingly' tlre year'wise amount

ofthe annual contract money shall be as Per details given below:

60,52,42,00 0l-
66.57,66,200/-

+.9

YouaredirectedtoexecutethecontractAgreementinFornrMC.lappended
to the State Rules, 2 012 within a Period of 90 days fronr the date of order of

issuance of this Lol.

Note: 9 0 days period is for execution of Contract Agreemenl Therefore' it is

aaUsed to submit draft agreemellt along with all relevant documents

preferably within 45 days, so that agreement could be executed within

90 days 
"ftur 

co*pleting all the formalties ofscrutiny and verification'

ln case of the Partnership Deed (where bidding entity is a partnership firm)

or Articles of Associadon (where bidding entity is a redstered Company) or

an Affidavit (where bidding entity is a sole proprie torsh ip lirm and the

bidder is participadng as an lndividual), no rransfer or addition or deletion

of the Parmers/Directors will be permissible before execution of the

agreement;

10 Tenth Year

Annual Conffact Money

lin Rs.l
the contractYear of

Perlod
Sr. No.

50,02,00, 000First Year1

Second Year2

Third Year3
55,02,20,000Fourth Year4

Fifth Year5
55 02,20 000Sixth Year6
60,52,42,000Seventh Year

tlr YearEish8
Ninth Year9

-3?

Page 3 ot 9

4.8

50,02,00,000/-
50,02,00,0001-

5 5,0 2,2 0,000/-

'1

- 

do,sz,+z,ooo l-

1426



4.10

4'11

4.12

4.13

4.14

4.15

4.16

4.17

Director, Mlnes and Geolory, Haryana

The Contract Agreement executed shall be got duly Registered under

relevant taws lvith concerned Registering Authority and you will be liable to

pay applicable stamp duty and registration fee etc' as per the aPplicable

rates and as den:anded by the Registering Authority/Revenue Deparrment at

the tinle of Registration

ln case of failure to execute the agreemenq after issuance of this acceptance

of bid/Lol within $e prescribed period of 90 days, this Lol shall be deemed

to hjve been revoked and 1096 amount ofthe highest bid deposited as initial

bid security shatl b€ forfeited and you, witl be debarred from participation in

any future auctions,/tenders/competitlve bidding process in respect of any

area for obtaining mineral concession in the State for a period of 5 years'

You shall also furnish a solvent surety for a sunt equal to the amount of the

anfiual bid for execution of the Agreemenl The documents in support of

solvenry of the surety shall be submiced dully evaluated by the concerned

Revenue Authority along with Non Enclmbrance Certificate from the

concerned Revenue Authority. ln case, the surety offertd by the

contractor(s) during the subsistence of the contract is not found solvent' the

conractor(s) shall offer another solvent surety and a supplementary deed

shall be executed to this effect.

After execution of agreement, either before conlmencement oF the mining

operauon or before expiry of the time allowed, if any, as per condition No'

4.2 above, ir case of failure to deposit the balance 1596 amount towards

securiry (as required under clause 4'2 above), the acceptance of

bldTissuance of Lol/execution of agreement shall be deemed to have been

revoked and 1096 amount deposited towards as initial bid security after the.

conclusion of auction shalt stand forfeited' Further, such bidder shall

debarred from particiPation in any future auctions/Tenders/competitive

bidding process in resPect of any area for obtaining mineral concession in

the State for a Period of5 Years.

You shall be liable to deposit the contract money in advance at monthly

intervals as per provisions of ContTact Agreement ie' from the date of

commencement of the contract period.

You shall also deposit/ pay an additional amount equal to 7 570 of the dtre

conEact money along with the monthly instalmenB towards the 'Mines and

Mineral Development, Restoration and Rehabilitation Fund'

You shall also deposit,/ pay an additional amount equal to 2'5%r of the due

contract nloney along lr'ith the monthly instalments towards the 'District

Mineral Fund'.

You shall also be liable to pay advance Income Tax as per provisions of

Section 206(Q of lncome Tax Act in addition to conrract money' payable as

per terms and conditions ofcontract agreemenL

o

_s7_

Page 4 of 9
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Director, Mines and Geology, Haryana

On enhancement of the contract money with the expiry of every three years
period, you shall deposit the balance amount of security so as to upscale the
security amount equal to l0{Xr ol'the revised annual contract money as
appircable for one year witl respect to the next block of three years. No
interest, whatsoever. shall be payable on the secunty amounr cleposited
under the pr€scribed security head ofthe governnrent;

You shall prepare a Mining plan along with the Mine Closure plan
(Progressive & FinalJ fronr the Recognized Qualified person as per chapter
10 of the State Rules, 2012 for rhe,,Mining Unit,,and get rhe same approved
fr.onr an officer authorised by the Director, Mines & Geolory, in rhis behalf

4.18

+.19

4.20

4.27

4.22 .

4.23

Further, the actual mining will be allowed to be commenced only after prior
Envrronment Clearance is obtained by you as rhe Lol holder/ Mining
contractor for dre Mining from the Competent Authority as required under
EIA notificarion datd t4/09/2006 tssued by Ministry of Enyironment,
Forests and Climate Change, Government of lndia or as amended fronr rime
to time and also other required approvals for mining including Consenr ro
EsLrblish and Consent to operate from the Haryana State pollutron Control
Board before comnrencement ofactual mining operarions.

You will also be liable to pay the folloMng to rhe landowners to undertake
mining operatlons:

(aJ Annual rent in respect ofthe land area brocked under the concession bur. not being operated; and
(bJ Rent Plus compensation in respect of the area used for actual mining

operations.

The amount of annual rent and fhe compensation shall be senled mutually
between the landowner and tlre mining contractor. ln case of non-settlement
of the rent and compensation, the same shall be decided by the Distriit
Collector concerned in accordance with the provisions contained in Chapter
9 of rhe "State Rules, 2012";

The toUl mineral excavated and stacked by the concession holder wit}in the
area gran Ced on mining contracq however, the quantity of mineral stacked
shall not exceed three times of the average monthly production as per
approved Mining Plan and/or quantip approved under Environmenlal
Clearance, at any point of time.

The Mining Contractor shall not stock any mineral outside the concession
area granted on mining contract without obtaining a valid Mineral Dealer
Licence as per provisions contained in Chapter 14 ofthe State Rules, 2012.

The conrractor shall not carry out any mining operations in any reserved,/
protected forest or any area prohiblted by any law in force in lndia. or
prohibited by any authoriry widtout obtaining prior permission in wriring
from 

'-uch authority or officer authorized in thls behalt ln case of refusal of
permission by such authoriry or officer authorised in this behalf,

Page 5 of 9
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Dlrcctor, Mines and Geology, Haryana

contractor(s) shall not be entided to claim any relief in payment of contract
money on thls account;

4.26 Following are the general/ special conditions applicable for excavation of
minor mrneral(s) from river beds in order to ensur€ safety of riverbeds,
structures and the adloining areas:

I

l.

ii.

iii.

iv.

vi...

No mining would be permissible in a river-bed up to a distance of five
tin'tBs of the span of a bridge structure on up-stream side and ten time
the span of such bridge structure on down-stream side, sublect to a

minimum of 250 meters on the up-stream side and 500 meters on the
down-stream side;

There shall be maintained an un-mined block of 50 meters width after
every block of 1000 meters over which mining is undertaken or at such

distance as may be direaed by the Director or any officer authorised by

him;
The maximum depth of mlning in the river-bed shall not exceed three
meters from tlre un-mined bed level at any point in time with proper

bench formation;
Mining shall be restricted within the central 3/4'i width of the river/
rivulet;
Any other condition(s), as may be required by the lrrigation Department

of the state hom dme to time for river-bed mining in consultation with
the Mines & Geologl Department, may be made applicable to the mining

operations in river-beds.

No nrining operation may be carried out fronr ln Inly to 1Stt Septenrber

every year [rainy season).

4,27 No mining operation shall be allowed ln the urbanize zone ofarea notified by

Town and Coun try Planning Department Further, in case of the agriculture

zone notifid by Town and Country Planning Department nrining shall be

permissible only after obteining prior permission from the competent

autJrority i

The contractor shall not undertake any mlning operation in the area granted

on mining contract without obtaining requisite permission hom the

competent authority as are required for undertakinB mining operations

under relevant laws;

4.?,9 The contraclor shall be under obligation to carry out mining rn accordance

with all other provisions as applicable under the Mines Act, 1952. Mines and

Minerals (Dev€lopment and Regulation) Act, 1957, lndian Explosive Act,

1884, Forest (Conservation) Act, 1980 and Environment (Protecdonl Act,

1986 and the rules made thereunder, Wild life (Protection) Act, 1972, Water

(Prevention and Control of Pollution) Act, 1974 and Air (Prevention and

Control of PollutionJ Act 1981;

4.30 All other terms and conditions shall remain as per auction notice, and tJr€

contrad agreement to be executed in Model Fot'm MC-1 appended to the

-9e -
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Director, Mines and Geology, Haryana

State Rules, 201.2. Further, the provisions of the Mines and Mrnerals
(Development and Regulation) Acq 1957 and Rules made lhereunder shall
prevail over all the terms and conditions.

5. ln vie"v of above, it is once agein stated that the highest bid ot Rs.
50,02,00,000/- (Rs. Fifty Crores rwo lacs only) per annunl offered by you in respecr
of minrir mineral mine namely'Toka Hamidpur (BGS),,of disrrict Anrbala have been
accepted by the State Government and the Department is pleased to issue this Letter
of lntent [Lol) in your favour frlr grant of min ing contract of sajd nline subiect [o the
above said terms and conditions. Accordingly, you are advised ro execure the
Contract Agreement by submitting all requisite documencs including a solvent
surety(s) for a sum equal to the amount of the annual bid for e.recuhon of the
agreement, Mthin a period of90 days from the date of issue ofthis bid acceprance
lefter and the Lol.

vl
i oiru es & Ceology,

Haryana._
Speed /Registered

Endsr No. DMG/HY/Conr/Toka Hamidpur/AM B /ZO2Z / l"\t 6 | Dated: f ! . 7, 1 L

A copy is forwarded to the following for information and necessary action
pleare:-

1. The Principal Secretary to Goyernnrent Haryana, Mines and Ceology
DepartnrenL

2. The Chairman, Haryana State pollution Control Board, panchkula.

3. The Deputy Commissioner, Anrbala.
4. The Mining Omcef, Mines & Geolog/ Deparrment, Ambala. He is directed to

onsure that proper and complete'Draft Contract Agreement Documents,as
required are submitted within stipulated period.

grl

I Director Geologr,

Haryana.

.- llrc.'
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Sr.
No

Director, Mines and Geology, Haryana

Annexure 'A'

l0a

I

I

Area as
per

Revenue
record

(iD
Acres)

Peri

(in
l/e ars)

sra NosDetails of KNamc
of

13/1., 13/2 min, Ig min

For Anctlf.ry rrcs ltl I 4/r12.112,5'6,
7

For Mlning areas IOl/7 /2 n\tn, B n\lr'

7 I1,25 rilin al I, re, 20

mitr 21 min, 22 rnin" Sll, I min. 2 min.

1O//, 3 miq 4 min, 5 miD, 6 min 7 mi4 8
nri0

For Mlnlng areas

lzll,l.2mir.,9 min, 10/1, r0/2 mirr 11

mir\ 12. 19,20 mi& 2l mt\22,19ll,rlr
mk\112 v\tnz,T, tfi, 2, 3 milt 8 mir 9,

10. 11, 12. t9,20,2l,ZAl/,5 min.6 min,

15 min, 16/l 'Il.ix', 1612 mtn. 25 mtn.

33//,4 mrn,5,6, 7 mln,8 mir, 13 min, 14,

15, 16 17. 18. 19 rnin

tor AnclllarY ertl6 7 / I l8l\ B/2. L9,

22,73,3?.1lrs,33l lrt

For Mlnlnt areas 6'JJ, tt. zo, zt.2z r.j.r,,Sar€ran

{//. 15 min, 16 mirl 25 min, 9,/l' 5 min,

10//,1. mirr 2 mirr I min 9 miD,19 min' l1
mirr 12, 13 ntin 11//25 mr[ l3l/ 1 mur2
mi& 3 min,,t man.5 nrin,8 nrin,9 rnl& 10

min

21 min, 22 min,For Mlnhg arcas 3/ 1,20,Pao

Maira

miq ,l mil\ ? min.8 tnin. 13 miIL 14. 1s

mir! 17 min

l, 23 n\i\ Lal /. 3For Mlnl[g areas 17/shahpur

min.13 mirl 18 min. 19 min.20 min' 21

mlrl 22 min all,16 nir.,24 min, 25 nrin.

11//. 3 nrin, 4 min, 5 min, 6 miu, 7 min, I
mln,9 min,12 nlin, l3 min, 18 min, lg mrn,

20 mrtl 21 min, 22 mrn.23 ntin 21//l min'

2 mrn,3 mtn.8 ml& 9 mln, 10 min, 11 min,

12 mic 13 min, 18 min, 19 min.20 min,21

nrin,22 mrn,23 min,2'+//. I mln 2 g mrn.

10 mlrr 1i min. 12 mln, 19 min, 20 mtn, 21

mrn 22 mirL 36//. 10 mlrl. 1l miD. 20 min.

2l nnn,37ll,6 min. 15 min. 16 mi& 24

min" 25 mln, 1Zl l, 4 mirl 5 min. 5 min, 7

mill 14 mln, 15 min. 15 lnin. 17,mi[ 24

miq 25 min '+3//. 1 mirl 10 min, 1l min,

20 mtn, 21 m$, S7ll, 1 min, 10 min, 11

mli, ff min, fZFor Mlnlng areas 7/l.e

Toka

Chichi
Meird

Dera

(8cs)

Name o[
mining

Contract
t nit wit}!
name of
Mineral

Hamidpur

Page 8 of 9
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Dlrector, Mlnes and GeolOgy, Haryana

min, /l,4f,l.in,5mi tt 6 mill 7 mir\ 14
miq 15 min, 16 milr 17 nrn,23 min.24
rllirl 25 min, 63,7. 3 n n, 4 min, S miD, 7
nlll I min, 12 Inill l3 min, 14 mrrr 1B mrn,
19 min, 20 nin, 21 mir ZZ :mln. 62l /, 25
mrI\ 81//, 1 min. tO rnrn, 82l/,4 rnin, S. 6,
7,8 min, 13 tnin, 14 rnill, 15 nrin. 16 n|ln.
17, l8 mio. 23 mrn. 24, 25 lrl|n. aql, 4
mtr.5 min.6 mirl 7 min, g mln, 12 orllt, 13
mrn. 14 min, 15 min 16 mrr\ t7 mro. tB
mi,L 19 min. 21 rnio,22 min.  3 rhin, 24
min 1O8//. I min,2 nrin, 3 mro.4 nnn. 7
m![ 8 mi[ 9, 10, lt, 12, 13. 14 mrn, t8
mrn' 19 mirl, ?O,2! trl.in,22 mln, to,g/ /. s
mirl 6 mtn. l,t min, 15 mln, 16, l7 nrrn,
mirt' 24. 25. Lt4/ l, 3 mrn, 4,5 mrn, 7 rnrn,
I mln, 13 mln, 14 mrn, 17 min, tB, 19 mrn,
22 mtn 23 mrrr U5//, f mir, t3+//, z
mrrr 3 mio,9 min, 10 min,fZ mi'I-lZO//,6
mia 7 mtn, 13 mr[ l4 mrn, 1S min. l6 mrn.
17, l8 mrn.23 min, 24 mrtI 25 min, lZg//,
,l min

For Anclllary arr6 1131/ t6/1. t6/2.
25/ r.2s/2, rt4/ /20,2t

For Itltnlng are?s 4/ 1,22 n|n,23.6//)
mil! 2 mrn.3 miD,4 [tin,8 mtn, 9 n|ln. lO
mi[ l1 mitl l2 mirl 2O mtn"7/1,6 r,l,tn, ?
min, 11 miIL 12 mi[ 13 mio, 14 mll] 15
mirL 16mirl 17 mi[ 18min, lTll,tg,20
min.21 mrl 22 ntn,23 mi . B//. l6 mrn,
l7 mirL 24 min. 25 mrn,ZZ//,3-n,in,4 ntll..
5 min.6 min. 7 ruin. I nrin, t3 mtn, 14, l7
mi[ 1g min, 23 mrn, 24 mi\29/ 1, 3 mL, 4
mi]I 7 min.8 mtn. 13 mrn. 14 mtn, 17 mio,
18 mi[ 19 mirl 21 min, 22 min,23 min. 24
mir. 4Z//, 5 mill 6 min, 1S nrin, 16 min, t 7
min,24 min.25 miln,43//,1 min,2 min. 3
nlin,9 min, 10 mio,1.1 min,20 rf.tn,+g//,3
nrin,4 min,5 nurL 7 oltn, g min, 13 mlD, l{
nun, l7 min. l8 mtn

ForAnslllary ar.eas 2 t/ I t4, tS, t6, t1

For Mlnlt'€arcztzl l, t2 m$9//,2 mir.,
3 milr 8 miq 9 min. 12 mi.L 13 mill. 1g
min, 19 min,23 min

For Anclllary rre:s (Nanheret Z3l / g/t,
9/2,10

a

Dehar

- leL-
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M i"i" PLo,, ,Ap)r^'"L

T

Fronr

The Dlrector,
Mines and GeologY HarYana

PIot No. 9, I.T. Park Sector-z2,

Panchkula.

M/s R M Mines & lnfra Private Ltd,

149, Luxmi Garden,

YamunanagEr, (HaryanaJ'1 3500 1

Memo No. DMG/HY/MPAoka r&nidpur/z0z2l I o SS
Dated Panchkula" the "?4 -61-1-3

sub|e6t.SubmlssionofMtrrtngPlaE&PrcSIerslve.MlneClosurePIanforBouldel,Gravel
& sand Mine rrui"* fir""or"t or tika rarnrapur uEIt of AEbala Districg Haryana

comprtsing .o-"r"" 
-oi-iii 

i"* of M/s R u tutoes & Infra Prlvate Ltd., Yamuna

Nagar, Haryana,

l}tt***ti3

Reference to your letter dated 16'02'2023 on the subiect noted above

2 vide letter under reference, the Mlnlng Plan along with Progressive Mine Closure Pian in

respect of an area or 247 Acf",s df land ln Tole.Hamldpur Unii District Ambala was submitted for aPproval.

3, In exercise of the powErs conferred by Rule 69 of the Haryana Minor Mineral Concession'

stoldng Transportation of Minerals and Prevention of lllegal Mining Rules, 2012, I hereby approve the aboJe

said Mlning Plan alonB with Prog€sslve Mlne Closure Plan in respect of Boulder'Gravel and Sand mine of

Villages-Tok4ChechlMairasangraniRaoMairashahpur'Dera'Hamipur&Dehaqoveranareaofz+7Affesof

land situated i dlsdct Ambala- Thls approval is subrectto the followlng conditions:-

(i) That this Miniag Ptan and Pro8r€sslve Mine Closure?lan ls approved without pre'udice to any

otherlawsapplicabletothemine/areafrol!umetotimewhethermadebythecentral

(ii)

Government or Sta-; Governmeot or any other authoriry'

That this approval of the 'lvtinlng Plan along with Progressive Mine closure Plan' of Mining does

not in atly way imply the approlral of fte Sate Govemment in terms of any other provisions of

the Mines and Minerals fDeveiopment & RegutauonJ Ac'r' 7gS'? or Haryana Mlnor Minerai

Concession, stocldnB Transportauon of Minerals and Prevention oflllegal Mining Rules' 2012 or

any other Law including Forest (Conservation) Act' 1980 and Environment Protection Act' 1986

and rules framed tf,ere under.

Thatthis,,MiningPlalalongwithPm$essh,eMireclosurePlan,,isbeingapprovedonthebasis

of data provided by )'ou. IB Glse, at any Point of tlme any ambigulty in the same is found' the

approv-al will be r,-qoked with srspenston of the mlning operadons and will be allowed to

rrsume operation only after modiffcadon/recdfication ofthe same' ifso required'

t

(iiD

-,o3-
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(ivJ

(v)
the worKng of mine'

(vi) That the Financial Assurance of Fs. 14,82,000/- (Rs. Fourhen lac Eighty Two thousand only)

71(61 of'HarYana Minor Mineral Concesslon, StockrnS,

Thatthis'MiningPlanalongwlthProgressiveMineClosurePlan"isapprovedwithoutprejudice

to any other order or direction fipm 
"n, "oo* 

o, 
"n, "rmpetent 

iurisdiction and is for a period

of flve years only and shall not be ruke you euttded for any el&ension of the lease period'

That au the norms anal provisions as aaviseged tn the Mtning plan wourd be adhered to, during

o

as required und
of lllegal Mining RuIes, 2012, shall be lurnlshed within

T.ransP o rfation

a period of60 days orbefore start of mining operul tions, whichever is earlier.

4. Further, as Per condldon no. 4.20 of the Lol dated 28'07 '20?Z' the actual mining wlll be allowed

to be commenced onlY after Prior Environmental Clearance from the ComP

EIA notiEcadon dald L4/9 /2OO6,as amended from dme to tlme bY the Mo E&F, Gol and gu idelines/ circulars

tssued in this behalf'

State ogrst,

er the provisions of Rule

of Mlnerals & Prevendon

Encl: Mining Plan & Progressive

Mine Closure Plan (Z copies)
for Director, Mines and GeologJt,

Haryanqa

EndsL No, DMG/H\;/MP/Toka Halriidpur I 2027 I

Acdpyarongwitha*rilS3:#r[":r,X#"#rffi:il,ilil1"t#i]:'.T*ff ::'flJ:;:H;
Forwarded to the Mining Oflicer,

action.

Encl: Mining Plan & Progressive

Mine Closure Plan

Dated:

^sl ,
State Geologist,

for Director, Mlnes and CeoloES/'
' Harvana.

/or Director , Mines and Geolory,

HarlFna

Endst No,DMd/fIY IMP lTokal-mldpiurl}}l1l Dated:

A copy ls forwarded to sh' s'N'shanna& sh'D' c Yadav' House No' 282' Sector 11-D' Faridabad -

- 121 001 (Haryanal w.r.r uis re# iitJ iitizaoza rot mrormation and necessary action'

-s*.
state Geologist'

-leg -

Xffii*rra/ttt/MP/roka Hamtrlp vrlzozzl Dated:

",-,-- * ***[:f,Xiffi f,y,"$S: 
jSff 'Sfit'y'*1i":?i:;fl H:Ettffif":-l f :i'ffi Ji*[

iirt"a"t J ro" i.rrormadon and necessary acfion -sl '
Encl:MinlngPlan&Progressive for Director, ,,":Sf?::*;X;'
Min€ ClosuraPlan Haryana,

t
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Annexure 3

Plate no 2 & Plate no 6 submitted as part of the
mining plan
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Annexure 4
Toposheet no 53F /2 & 53F/3 as available on Survey of

India website
S
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From

To

Mining Officer, '.
Mines & GeblogY Department,
Ambala i

I:"#;:"4:1,""[i;. ,"^ contror Board, Ntnn2
R

<-
,

L
Am bala.

Memo, No. VlOl AMBIZASO Dated: 25.1O.2023

Sub: Regarding providing the status report in the NGT matter of OA no'

532 ol 2C.23 titled as Balbir Sandhu Vs Union of India &Ors'

Ref: Hon'ble NGT order dated 29.08,2023 in OA no' 532 of 2023 & your office

letter No. 3191 dated 12.09.2023.

In this connection, it is submitted that a complainant Sh' Balbir Sandhu

has filed a complaint before the Hon'ble Tribunal and has questioned

thecom mu nications dated 27.O2.2023, 25 'O1'2123and 18'05'2023 made by the

Director, Mines and Geology, Haryana for approving the mining plansof the

following3no.ofminingcontractorsintheDistrictAmbalawhichhavealsobeen

made Respondents No. 8 to 10 as given below:

A.Respondentno.S:M/sR.M'MinesandlnfraPrivateLimited'
.l49,LuxmiGarden,Yamuna Nagar, Haryana'

B.Respondentno.g:M/sSCPCommodities,C-509,DDAFlats'Sector-
29,Rohini,New Delhi,India-110085'

C. Respondent no. lO:M/s Reliable Mining Corporatlon'R/o SR-68' DLF

phase-3, Gurugram-122010,Haryana

Further, the reply against the averments made by the applicant in his compl?int

and reiterated by Hon'ble NGT are given as below:- -

1. That the mining plan of Respondents No' 8 to 10 has been

approved in viotation of the District Survey Report (DSR) of

Ambala District as in terms of said DS& the total mineable mineral

(boulder, gravel and sand) in District Ambala is given as 38'29

" lakhs MT whereas the Mining DePartment, Haryana has permitted

the Respondents No. 8 to 10 to extract around total 71 lakhs MT of

mineablemineralsinDistrictAmbalawhichisclearviolationofthe
District SurveY Plan:-

Reply/ Status: -The quantity of total mineable mineral mentioned by the

applicant/ complainant for District Ambala as 38'29 lakhs MT is derived by

the complainant from the table no' 4 & 5 of Para no' 12 of District survey

-l lo-
I

1440



Mineable mineral
potential (in MT)

(60 o/o of total
mineral
potential)

43,200

Mineral potential:-

Further, the total quantity of Mineable Mineral approved by the Mines &

deology, Department, Haryana of the quantity 71.5 Lacs MT/Annumis

based upon the individual Mining Plans submitted by the 03 no. of Mining

Contractors as per the details given below:-

o

Portion of
River or
str€am

recommended

tof mineral
concession'

Length of
area

recommended
for mineral

concession
(in KM)

Average width
of area

recommended

for mineral

concesslon (in
MT)

Area

recommended

tor mineral
concession

(sq Mt)

Kala

Dlnarpur-

Dhunnl

Amb- 60 150 9o, oo, ooo 21,60,000

Fategarh- 47 !25 58,75,000 14,10,000

UjjalMajrF

Mullana

30 30 2,16,000

Toka- Rasour t2 15

Total 38.29 Lacs MT/

Annum

Boulder Bajri sand Total Mineable Mineral potential

6,48,000. 4,32,000 10,80,000 21,6o,ooo

4,23,O00 2,82,000 o7,o5,ooo 14,10,000

64,800 43,200 1,08,000 2,16,000

72,960 8,640 21,600 43,200

Total 38,29 Lacs MTl Annum

-tu-

report (DSR) of District Ambala whlch is already enclosed as Annexure-
IAl/ 2 at page no 130-196 of the complairit/ apptication wherein the total

mineable mineral potential of 04 different portions of River or stream

recommended for mineral concession of District Ambala is given. The

relevant portion ofthe para is reproduced as below:-

9,00,000

1,80,0 00
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Sr.

No

Name of
Mining

Contractor

M in ing
Area
approved
as per
LOI (ln
Acre /
H ectare )

Type ot
Mineral

Ancillary
area and
Blocked
Area where
mining not
allowed as
per
Haryana
Minin9
Mineral
Concession
Rules,2012
(in
H€ctare)

Net
Mineable
Area (in
ltecta re)

Total
Quantity
of
Mlneable
mineral
as per
mlnlng
plan
approved
by
Director
Mlnlng
(In M.T/
Annum)

1 M/s Reliable
Mining
Corporation,
R/o SR-68,
DLF phase-3,
Gurugtam-
122010,
Haryana

105.s1l
42.7

Boulder.
Gravel&
Sand

7.80 34.9 12 Lacs Markanda,
Be9na

Letter Dated
18.05.2023

2 M/s R. M.
MINES AND
INFRA
PRIVATE
LIMITED, 149,
Luxmi Garden,
Yamuna
Na9ar,
Haryana

247 /
99.95

Boulder,
Gravel&
Sand

74.43 44.60 Lacs Markanda,
Sukroon
(Tirilokpur
as per
survey of
India) &
Roon

Letter Dated
27 .02.2023

M/s SCP
commodities,
C.509, DDA
Flats, Sector-
29, Rohlnl,
New Delhl,
India-110085

99,09/
39,63

Sand 26.266 15 Lacs Markanda Letter Dated
25.01.2023

71,6 Lacs

n.Tl
Annum

Name of
River/
Rivers

Detailr of
Mining
Plan
Approved
by Dlrector
t'lining vide

a

Although there are total 08 no. of mineral bearing quarries/ Mineable sites

existing in District Ambala and out of which Letter of Intent (LOI) have

been issued to only 05 no. of quarries/ Mindable sites with the details

given in the table enclosed as Annexure-A.

Further, the justifications for the difference of 38.29Lacs MT/ Annum

and 71.6 Lacs M.T/ Annumas per the averments made by the

complainant is given below:-

-\L-
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1. The table no' 5 ot para no' 12 of the DSR as reproduced above

represent the mineral potentlal of Boulder' Bajri& Sand only and does

not include with 01 of tne rematnlng major mineral i'e' Gravel which is

major constituents available ln Rlver beds and mistakenly left during

compilation and preparation of DSR by the then Mining Officer'

Ambala. However, the avairability and mining of minerar Gravel is we*

considered Oy ttre oepartment while floating the E'auction notice dated

3L.05,2022 (mentioned at Annexure-A of the document at page no'

17) alongwith upp'o'ing the mining plans and issuance Letter of Intent

'(LOI)to O2 no' of tutining Contractors out of total 03 as tabulated

above. Elence, after inclusion of same the overall mineable mineral

quantity of District Ambala is increased' The copy of E-auction notice

dated 31'05'2022 is enclosed as Annex'-B'

2. The Mineable portion of River Sukroon(which is mentioned as Trilokpur

River [n tne comptaintl 'no*n 
ut Sr' No' 5 of Table no' 1 ofPara no' 12

of District tu""' r"'on (DSR) is inadvertently left to be included at

table no' 4 & 5 showing Mineral potential of District Ambala during the

compilation * O'"ouraiton of DSRby the then Mining officer' Ambala

and after consideration and counting of same the overall mineable

mineral quantity of District Ambala is increased'

3. The total quantity of Mineable Mineral would have been calculated as

' per total mining area which is mentioned alongwith detail of Khasra no'

in the last pages of DSR resulting tototal more than 11O0

' Acibsr 445J542Ht"t""" andas per methodology mentioned in the

point no' 3'6's or';;;" "" 
3'6 of the 

':: 
*" mineable mineral

quantity becoming approx'ZSe'ZOLacs MT/Annum subjected to the

natural yearly Oo" rnon'oon replenishmeni in the River bed area The

relevant portion oF para no' 3'6 is reproduced as below:-

"3'6'5 The Ui'"lut '"'"*es 
for river bed areas are calculated on

the basis of maximum depth of 3 meters' The area multiptied with

, depth gives vollume and volume multiplied with bulk density gives

the quantity in M'T in case of river bed areas per hectare area'

maximum availabilitY of mineral for actual mining is 60'000 MT'

However' as expia'iin'ed above the mineral excavated *''':*-'^:::

replenished ui"' "u"O 
year' Thereafter' the same quantitY rematn

avaitable for mining again and again"'

a

-JlA -
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ButthequantityoftotalMineableMineralisnotexplainedanddefinedin
theDSRpreparedandrequiresrevisionforspecificallyincorporatingofthe

same in the DSR which is under process for revision'

4. The averment raised by the complainant at Para No 8 (IX) of the

Original application w.r't, total mineable area mentioned as 10'11

Hectare at the bottom ofPara no. 12 of DSR is also a typographical

error and making no sense against the actual total mineable area of Ync-r-/'+vrarl

approx. 11OO Acrest445'1542 Hectares as described above and same

shall be rectified in the DSR under process for revision'

'Inviewofjustificationgivenabove,theDsRofDistrictAmbala

needs td be revised after following the due procedure for rectification

and finalization of uploading on the District Website in public domain
(,

for'fu rttier objections/ suggestions'
.J

2. That in terms of the plan, the mining of concerned minor mineral

ispermissibleonlyintheriverorstreamofMarkanda'Tangri'
Begna and Roon river, whereas the mining plan has been

approved for the river Trilokpur also which is not covered by the

District Survey Report (DSR) of District Ambala:-

Reply/ Status:-As per theE-auction notice dated 31'05'2022 which is

enclosedasAnnexure-BandLetteroflntents(LoIs)issuedbythe
Mining Department the details of mineable mineral bearing areas are

mentionedinShapeofthenamesoftheVillagesofDistrictAmbalawith
mentionlng Khasra/ Kila No,of the said land of River bed as per the

revenue record available with revenue department rather than the name

of River.

Further, some part of mining area allotted to o-ne of the mining contractor

i.E.M/S R, M. MINES AND INFRA PRIVATE LIMITED, 149, LUXMi GATdCN,

Yamuna Nagar, Haryana(Respondent No' 8) is mentionedinTrilokpu r River

in the mining plan submitted by the contractor based upon the data/

maps fetched by their consultant engaged by themnamely M/s P & M

" Solution, Noida, UP which is a QCI-NABET accredited organization and by

Recognized Qualified Person from the official website of Survey of India'

Govt.oflndiawhereinthesaidseasonalriverStretch/choeistermedas
Trilokpur River. However, as per the revenue record of District Ambala

andinformationgatheredfromthelocalinhabitants/villagerssameis
known as Sukroon River.

_,tq_
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E ncl:-Annex.-A,B & C'

iiil il tgt":'.? ili.i;?' #iii:,','.:.Jff :"'

"L
Mining Officer,
Mines & GeologY DePtt',
Ambala.

A copy of above is forwarded to the following for kind information and

further necessary direction regarding revision of District Survey Report

(D.S.R):-

l.Director,MinesandGeology'DepartmentHaryana'Panchkula'
2. " DePutY Commissioner' Ambala'

Endst.No. MOI A$B l2AgL-32
Dated: 25.10.2023

xr----.4t
Mining Officer,
Mines & Geology DePtt'r
Ambala.

.-llr-

Further, the clariflcation regardlng the.same has been sought from the

said mining contractor vide this office letter no' 2826 dated 20'10'2023

and the contractor replied vide their letter dated 23'10'2023' which is

enclosed as Annex"C'

Therectificationinthisregardalsobeingmadeduringtherevisionof
D.S'R. under Process'

3. That the issue regarding bulk density of minable minerals is not

mentionedinMiningplansapprovedbythedepartment.
Reply/Status:-The methodology to calculate total reserve minable

minerals for M/s R' M' MINES AND INFRA PRIVATE LIMITED and M/s SCP

Commodities by taking bulk density of minable minerals is mentioned

intheir Mining plans on page numbers 27 to 30 and 25 to 27 respectively'

In view of above, you are hereby requested to forward the Status Report

before the committee members for onward submission before the Hon'ble NGT'

Submitted for your kind information and further necessary action' please'

)
-\

L
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r
ClosurtOndersincompliatccofnormsr'rfB'S'PCB'Ambala'Sothatf'ossibleactionmavbeukeoin
licu of non-comPliance of ordel'

'LtjFi{rs.Omcer l0kt r€garding incidents of llfgl 1l'li*--l:"] 
Psnch$yrt lnnds of vari$us villa8es Bnrl

r"quesri o O n n O Aurbalnlo rake rcsponsibility to control illc&rl nrining rvith the hctp ofcorcemcd

c_*--^r.-. ". ^..,,,., of panclrayer lanrjs. Accordhrgly chsirmsa dirccted !o D.D.P'o Ambnh to direcr I

:#;._5r'r;;il'';;;; ;'q""., rnrrJc b; Min,r,s offlcer, chnirmar Rlio rcconrnrrndsd tocrrt off t

""."OJ*jit "t,.ehiclts, 
So tat o'rerluadcd traRsllortolion rnay be coottollcd and also direete<l t* l

ffiil;il;;; rnri R..1,,,r, se{relar} th$t rh.} nllkc rcqu-qst bcfore Hon'ble Justiccs of Disrricr ro .

,r*"lO"a i'p"'"" rltvchitles on cuttilg the ovcr sized bod; of vehicle-l'

'$,lining,>fticer told strout lhs ordsr t)flssed by Hon'blc High{oufi rcganding mandatory action agains

the vehic]cJ \dli(h \rcrc stiz.*tl by niining rlepanncnt in rrff0nce of illegal rni0ing/traospottslion ol

;i"*i. O*"JU,*,, Chairnran direcrsd to sitring nrember S.[.1.O , Iinforccmrr]t Policc Slalion {mbah

;;;il;; "J,,;lairrs 
giren bI N'firing Deprrlrrent for necesiary action in compliance of the orxik ':-"e-' ' ---

ofHon'blc Hrgh Court'

!e of mining dePstlficnt
.Offis.er to

l
l

l

-ll1-

tt

I
I
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\v,t.
Corrigendum for para no: tZ oidc

g
District Survey Report of Ambala

J

District Sun.cv Rcport ol.Alttrnla l)istrict os per rcquircI\4irting cuidclincr of rhc MoE'&c(. ,,^.,, ..;;-.:,.. 
r'sr requlrcmcnls of thc Sustginabh Sand

Disrricr. rlc o,,,,,", ,u-ri-oo[rt il:;,IJ:"fiIrtnd uploarled on rhc wcbsire orrhe
di*ricr nhich courd bc grarted for mining of mincra* 

"n"r,"r"l^IlLlllt 
T-'i* arcas in rhc

*hich s.crc rrol considcrcd rtr n" 
^r 

r^.]^,r 
-._.!vrsr! qrrcr reavtng such mincral bearing arras

supr'n.isi.. of crr,irnran curn L 
allo*ed lor urining' 'fhc 

s

conemcd <lcprnnrcnts i...rrd: 
I ) conrtrlissioncr t;"';;" 

'trme w,s prcparcd undet the

nepaflnlsnl' l'orest Depanme 

lng lhc Rcvcnu" o"ount"nt' 
onsttltalion p*rcess with other

po 
r ru, ion c onrror *oa,t neo-rulln,'J'fi '#:ffi}' r:ff :;:: J;::l":x:

2. Thc i\.iining Ollicu Cunr
consrilrtcd b). lhc stare oo*"r 

tt**' secrchry of rhc Commi

tlpographicar qrrors ir rhc o.* ,on'"nt 
brought to thc notice fi:tH;[:X 3::

filcd h1 0ne Sh. Hrlbir ,uoorru ,noo 

come to notice on pointing oul in thc o.A No. 532 0f2021

lighr or'same cmirc DSR ,' * ,*o'"tot" 

the Hon'blc Nrtioaal Green Tribunal, Ncw Derhi. ln rhc

an<r.2e- r2.202r *.", ;;rI;:,,",,:":,H:":.i,r;he commiilee 
"" 

0",* *,, ro2]
total proposcd arr"'a identitjcd for minino _:-:-:,- 

ucrr"eEtuon were rclaled to dcuils of rhc

River indica,e,r ,. ,n" ,,o l"i*l:T:';::::::::;,I:;1..,"- or,he nirme 
"r 

s,*,;;
complainant. r;ulreclly tn DSR as per avcnnents raised by

i. Viltag,r rri;c <te{ails trf k
was aflached rvitri cxisring DSR 

-rtal proposed mining arcas rcproduccd bcfbrc eonlmiltcc ,*hich

exisring Aucrioncd euarries of A 
xurc B and founrl morc 0un 2096 Acres. rrli"ios u*;f

_m",::.,1,,,1fi ::1,:lx*$xT:::l*y;;:.i"j.,-r.ns,,n.b..",*p.*u
derail or.missing kira numbcrs ut'onll'utnt'"' 

u "*' ;;;;;;;;:: l::::"ff,fit;:
Annexure B rvirh cooin.nau,n ojll:-T;:Ifflauachcd as Annexure Il-r in ploce of

4. It was explaincd that all thc
maximum permissible d"p,h ,hul 

* n'ng areas art situsted in &e rivestcd and in casc ofriverbed

ilfl r JJ : "ilx;fr 
.,,:ffi 

Hrj;r; *Jii,r :,'ipcrmissible pcriod gers relillcd u
arso broush, to norice , * *,.iil:Ti,T:X"H}.1: :;":fr: ll.,l :.j:,il::havc maximum volumr 30,000/-

rar,ins rhc bur k J cnsiry/ *",r. i"i;;, 1":'^T,:ffi ' ffi:nT:::::1.l';:;H:
sand can bc excavarerr' However. considering thal in mo$ of ttre ceBes ror prcparing rhc Mining
Flans had been taking the bulh densiryi specific gravity ss ? and in thar cose about 60.000/- MTof BGS/ Sand pcr Heclarc considercd up to 3 mctcrs dcpth from riverbed lcvel. Thc mincr:ls
rcscrve for river bed arca is calcuratcd on the basis or maximum dcprh of 3 merers end nurgins.
widrh and other dimensions' The area multipried by depth Eives thc vorumc and volurrp
multipricd wi*r burk dcnsity givcs thc quartiry in Metric Ton. In csse pr bed, mineautc

t --<z!4t?'
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material Pcr hectate atra availeblc for ac$al mining shall not cxcced the maximum quaflity/c' "

60.000 N,l]' Pcr Annum. Thc sanrc is also ntcntioncd in l'ara no: l 6'3 rnd l.(r.5 in existing

of Dis{ricl. Accordingly' it u'as dccided try lhc comm irtcc thal Rivcr wisc (With optional name of

Sulroo fur'cr as Trilokpur) nrincrol potcrttial and pro poscd mining arcBs should bc rcctifrcd in

Para No; 12 of csisting DSR an<l to bc uplondcd thc Conigendum in this rcgard on District

Website as pcrurcmrcnts of O.A No: 532 oI H'NCT Ncrv Dehli. Hcncc on after rectification/

clsrification the l'ara No: l2 of cxislinS DSR of Districl Ambala shall bs considered as undcr

Prra.r-o,12: Iliter/Strcanr ryisc ntincrll sourccs of District and olher Sand Sourccs

S. No. Na:rrc oi Rivcr

\4arLarrda

tintry point

District

fatchgarlt

widrh

(in Mt)

75

40

I 0-10 t2

l0-20 3

Length in

Ambala

Dislr. (km)

I l')

Tangri 60

5

Bc gnu

I{oon
1 
Ujal Majri NI u llan a

Rasour

Sohpur

_-T 'foka

JirirvllaSukroory' Trilokpur
(as per Suwey of
lndia Toposheets
No 53Ff2 and
sit ir

Drainngc sl stem rvith dcscription of ruain ritcrs

Sr Nanre of Rivcr
lllarkunda

No.

?

t

- -' 'r'

Name of Rivcr or
strear

Placc of Oligin

60,5

66.6

t8

Altitude ol origin
(in leet)

i000-4000

angfl

llegna

Salicnt fcatures of impofiont rivgrs nnd strcrms

6390

l otal Leng(h in
Distt. (in km)

5

lnIlxit point

District

100-200Shivalik Foothill

near Krla Amb

Dinarpur

tlhunni

J

I00-l50

2 0-.r 0

.l

Area draincd (Sq" K-m.) o/o arca drained in Distt.
18000

I 1250

Sr. l.ro

Shivalik Foothilllvlarloda
Tangri2

"15

60 Shivalik Foothill 2000-2800
Begna 40 Shivalik Foothill l 000- t 600

I Roon t') Shivalik Foothill s00-600

(as per Survey ol'
lndia Toposheets No.
53F/l and 53FB)

Sukroory' Trilokpur Shivalik Foothill:l

-ltg-

I 000. 1200

I
I

I

I

J
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l-oka- Rasorrr
Jhiris,ala-
Shah uI

Mincral Potcnti;rl R:rtio

Sr. No Portion of river
/streanr

rccommended for
mincral eoncession

IJoulder Bajril
Gravel Mineral Potenrial

in M.T.

Sr

N
o

River or
slream

Markanda

Ponion trf
rivcr or
sre{rnr
rgcommcn
ded tbr
mincral
conccssio
n

Avemgc
width of
arca
recommeml
ed for
mincral
eoncession(
Mtr.

Arca
recommcnd
cd for
mineral
concgssion
(Sq. Mr)

Kala
Amb-
Dinarpu
Dhunni

T.

Sr.

No

Total
Ceological
rcservcs
(in MT)

Mineral
Potential (in
MT) (6trlo
of the total)

rivcr / strcanr
fecommcndc
d for mincral
cottccssion

Length of
arca

rccomtnende
d for minenl
concession

Avcragc
width of arca
fcconrmcndc
d for mincral
conccssion

150

in Mt
(r0
in KM

Kala Anrb-
Dimrpur-
Dhunni

Portion ol

90 ,000
0
5,10,30,00 3,06, t 8,000

2 Fatchgarh-
Dhunni

47 125 58,75,000 3,33,I r ,25
0

1,99,86,750

j Ujjal N,lalri-
\{ullana

30 -10 9,00,000 s 1,03,000 30,61,800

l1 l5 1,80,000 6, 12,360
I l5 45,000

10,20,600 
_

2,55,I 50 I,53,090

I

Sand

Kala
Dinarpur-
Dhunni

Amb- 91,85.400 6l,23,600 1,53,09,000 l,06,18,000

! I:atehgirrh- Otrunnl l
Ujjal \1ajri- Mullana

19,9?.150 I
16,12,160

99,93,37 5 1,q9,86,750

30.61,800l 15,30,900
4

.15.927
1 ,22,472 6, 12,360

5 30,618 76,54 5 r,53,090

Length of
arca
rqiommcDd
ed for
mineral
conccssion
(Km)

Total
Geological
rcscrves (in
MT)

Mineml
potenlial (60
7o of total
mineral
potential) itr
M.T.

60 150 90,00.000 5,10,30,000 3,06,18,000

47 125 58,75,000 3,l I,t I,250 I,99.86,750Tangri Fatehgarh
- Dhunni

2

l0 30Ujjal
Majri-
Mullana

9,00,000 5t,03,000Begna

-[oka-

Rasour
l5 I,80,000 10,20,6004

Sukroon/
Trilokpur

Jhiriu ala-
Shahpur

l,

35 l5 .15,000 2,s5,150

30,61,800

6,12,160

I,53,090

I,60,00,000 5.44,32,0009,07,20,000

3

Total

- l2o-

I

Arca
rccommend
cd for
minernl
conccssion
(Sq M0

I

59.96,025

9,18,540

r,^83J0SToka- R:rsour 3,06,180
Jhirirvlla- Shahpur

I

Roon
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I'he rotal proposed nliring 0rcr is morc rhan 2096 Acres rvhosc dctails of revcnue

allachcd hcrcwith os Anncxurc B-1. Thc usc of minerrl dcposit exploration /excavation in

x- mincrals is ongoing activitl,. thcrcforc as pcr rcquircmcnt thc arca [scd for mining of
nral halc to bc rcliscd rinlc to limc. 1'hc proposcd arcas nnd arc in gcncral selcc(cd for

mirerals ond s'hilc xlccrinlcovcring out mining blocks from thcsc sclected arcas/villagcq the
mining blocks may *r$' ftom timc to timc but rhc samc rvilt not cxcccd thc total area so selccted
panicular rrillage.

lhat

District L.l inrng Ofliccr. Anrbala ar".u,,r" nnr\i*jI?ulr", s"*i""s Diririon,

/r

District

.C.8, Ambala Disrrict Forcst Officer, Ambala

Atnbala District Devclopment *$6^t

Chairnran Cum Commissioncr, Ambala

Officcr, Ambala

4

-t2J-
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Sr. No.

10

11.

Annexurc: B-l(totsl 07 pages)

Details of Mincrnl Dcaring Areas Village Wlsc:

1

a

12,8,1 1 181

2

e

Toka
T

3 Tengarl
7// 2,3,4,7.8,9,1 1,12,13,14,.t8,19,20,21.22
8, 1 0, 1 1, 1 2, 1 3. 16,'f 7 JA,19,20.22.23,24.25
9' 2,3,6.7,8.9.13.14.15.18.17

3lt 4

.18. 23,

4 andwal
Tamnoulr

4Ul 4,7 ,14.17 .24
51fi 4,7 J4r2,1'?,24
66/' 4,
68,/ 18.19.20.
6911 16,18,
7Wt 2X
'l 183 13

7 ,24.

6

7
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To:

please.

Mining Officer.
Mines & Gcologl, Depn. Haryana,
Ambala.

District Informarion Offi cer.
NIC-Ambala.

&
Memo.No.MO/AMB/ \o dated: o\_ o\- ?_o?.\

Subject: 
nrfitii^9"J};.Corrieendum 

for para No. 12 of the Disrrict Survey Reporr on

On the above noted subjecr.

rn this regard it is intimated that rhe approved drafl of the corrigendum for para No. l2of District Survey Report of Ambala District is forwarded to put in public domain i.e on DistrictWcbsite for 2l days for seeking comments/ suggestion ifany. Copy enclosed.

7
Endst.No.'MO/AMBI -e )., o3

Dated:- o\-o\- 2_o t \A copy of above is forwarded to the following for information and n

The Director General, Mines and Ceology Haryana, panchkula
The Deputy Commissioner, Ambala.

ecessary action

1

3' The Depury commissioner, yamuna Nagax to direct the District Information officer MC rouploadthe same on the District Website,
4' The Deputy commissioner, panchkula to direct the District Information officer NIC toupload the same on the District Website.
5' Thc Deputy commissioner, Kurukshtra to direct the District Information officer, NIC toupload the same on rhe District Website.

^12+-

f

Mining Officer
Mines & Geology Deptt.
Ambala
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6. The Deputy Co.nrirrior"r, Sirnrour, Himachal pardesh

Officer, NIC to upload rhe same on the District Website.

to direct the District

I'

7. The Deputy Comnrissioner, S.A.S Nagar (Mohali), punjab to the District InforrnationOfficer, MC to upload the same on the District website.
8. The Deputy Commissioner, patiala, punjab to direct the District Information Oficcr, NIC toupload the salne on the District rvebsite.

Mining Offtcer
Mines & Geology Deptt.
Ambala

^ t2t-.

\
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s Corrigendum for para No: t2 of the District Survey Report of Ambala

District Srrn'e5' Rcpon o{'Anrbara District as pcr rcquirements of the sustainabre sand
Mining Guidcli,cs of thc MoEF&CC, covt. oandia prepared and uploaded on the website of theDistrict' The District survey Report did containcd dctails of thc mineral bearing areas in thedistrict rvhiclr could bc granted ror r,ining of mincrals afler leaving such mincrar bearing areasrvhich serc uot corsidered to lrc allorvcd lbr nrining. 'r'hc same rvas prcpared under thcsupcnision ol'Cltlirnran cum I)ep.t)' conrnrissioner after due consultation process with othereoncemed deparlments including the Revenue Department, Irrigation (Wster Services)Department. Iorest Departnent. District Development and panchayat Department, StatePollution Control Board Departnrcnt ord Mining Department,

2 The Mining officer cu* Nlcmber Secretary of the Committee of District Survey Report
constituled b,' thc State Goverr*rent brought to the notice of the committee that sometypographical errors in the DSR lrrd come lo notice on pointing out in the o.A No. 532 0f2023
filed b-v one Sh. Balbir Sandhu before the Hon,ble National Creen Tribunal, New Delhi. In the
lighr of same entire DSR was rccQnsidered and cliscussed by the committee on dated 2g-r l-2021
and 29-12'2023 during meelings. 'r'he major issues tbr deliberation were rerated to details of the
total proposed area identified lbr mining, minerar reserves and missing of the name of Sukoo
River indicated in the DSR requircd to be mentioned correctly in DSR as per averments raised by
ceimplainant.

3' ' village rvise details of t.rrl proposed mining areas reproduced before committee which
rvas anached rvith existing DSR as Arurexure B ald found more than 20g6 Acres. Mining areas of
existing Auctioncd euarries of Anbala District found as 933.36 Acres belongs to above proposed
mining areas rn addition to tJris, missing of some Khasra./k la numbers also noticed a! per a,
Auctioned Quarries of Districr' consequenrry, it rvas de-cided by commi*ee members thar rhe
deuil of missing kira numbers sr:ourd be mentioned and anached as Annexure B-l in prace of
Aruexure B with corrigendum rcgarding above averments.

4 lt was explained that all the nining areas are situated in the riverbed and in case of riverbed
maxirnum permissible depth shrl ,ot exceed 03 mete,, measured from rhe un-mined bed level at

.any poinr in rirne. Further, in case of riverbed mining the mining is not permissibre during
monsoon season [during the perioc from l't July to l5rh September]. The arcas mined pot during
permissible period gets refilled r..'irli mineral brought from hilly arcs due to fluvial sction. It rvas

also brought to notice of the committee that from one Heclare of minable area in riverbed may
have maximum volume 30,000/- cubic Merer oI mineral up to pernrissible dcpth of 3 Merers.

Taking the bulk densiry/ spcciric gravity as 2.6 lbr sand/ boulder in the riverbed. 7g000 MT of
sand can be excavatcd. Howevcr, considcring thqt in most o['the cases for prcparing the Mining
Plans had been taking thc bulk rlcrsity/ specific gravity as 2 ond in thot case about 60,000/- MT
of BGS/ sand per Hectare considered up to 3 meters depth from riverbed level. The mincrals

rcserve for river bed area is calcrlarcd on thc basis of m6ximum depth of 3 meters and margins,

width and other dimensions l he arca multiplied by depth gives the volume and volume

mulliplied wirir bulk density gi"ts the quantity in Metric Ton. [n case of ri

1^t29 -

bed, mineable

o
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material Per hectare arca availablc tor actual mining

60.000 MT Pcr Aturum. The sanlc is also mcntioned in Para no:

shall not exceed the maximum quanti

3,6.3 and 3.6.5 in existing fls['}.

of District. According ly, it rvas clccirlcd by thc conlmiltce that Ri vcr wisc (With optional name of )

Sukoo River as Trilokpur) nrinclnl polential afld proPosed min ing areas should be rectified in

Para No: 12 of existing DSR ancl to be uploaded the Conigen dum in this regard on Distnct

Website as pcr averments ol O r' No: 532 of H'NGT New Dehl i. Hence on afler rectificatior/

clarification tlte Para No: l2 ol cx ist ing DSR of District Ambala shall be considered as under:

Para Np.l2: River/Strc:tnr rr ..c mincral sourccs of District an<I othcr Sand Sources

Name of fuver Entry point tn

District

l\,larkanda Sirivalik Foothill

ricar Kala Amb

IJ

Tangri ,:ltehgarh

Bcgna t rijal Majri

. oka

Drainage system $'ith tle" ' 'ion of main rivers

Sr. No. Name of Rivc'l

Markanda

Tangri

Begna

Salient features of inrpor rt rivers and strcams

2

3

Sukroon/ TrilokpLrl
(as per Suwey of
lndia Toposheet-;
No. 53F12 an:l
s3u3)

Namc of Idver
slream

Markanda

Tangri

Begna

Sukroon/ 'friJokl

(as per Survcy .
India Toposheets N,
53F12 and 53F/3)

riwala

'l otal Length in
I)istt. (in km)

175

60

,0

))

S. No.

2

J

4

5

Length in

Ambala

Distt. (km)

width

(in Mt)
Exit point

District

100-200Dinarpur

60100-150Dhun-ni

4020-40Mullana

l0-20 12Rasour

Sahpur l0-20 3

Area drained (Sq. Kn.) 7o area drained in Distt
I 8000 60.5

n250 66,6

6390 l8

I
')

3

4

Place of Origin Altitude of origin
(in feet)

Shivalik Foothill 3000-4000

Shivatik Foothill 2000-2800
Shivalik Foothill r 000- t 600

Shivalik Foothill 500-600

Slrivalik Foothill l 000- 1200

)3"-

\/l

J,

...J/d

-\

Roon

1

Roon

1n

I

Sr. No

5
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Sr.

No

ion of
river / streanr
reconrmendc
d for mincral
concession

Port

I

2 Fatehgarh-
D}tunni

3 ujjal N,lajri-

4
5 Jhiriwala-

Shahpur

Length of
atca
rccommeudc
d for mineral
conccssion
rll

60

4'1

30

t2

/\\'ctage
rvidth of arca
rccornmendc
tl for mineral
conccssion
(in Mt
l:0

!r(

Lf)
6

3

I\{ineral Potenti:rl Ratio

Ponion
/stream

recomrnerrded for
mineral concession
Kala Amb-

of rivcr I] t

9. . . ..{00

1

1rr.

l

)

Dinzlrpur.
Dhunni
Fatehgarh- Dhururi t25
ujjal lvlaj ri- Mullanr :,10

Toka- Rasoui 08

9
-i
4

Length ot
area
recomn],:rd
ed re
mineral
COnCCSS:,::
(Km)

60

47

30

t2

.,'erage

.lh of
'll
'ommend

for
reral
ncession(

3

Arca
recommend
ed for
mincral
concession

I(sqtto

Total
Ceological
reserves
(in MT)

Potential (in
MT) (600/0

of tte total)

90,00, 00

0

5,1 0,30,00 3 ,06,r 8,000

5 8,75,000 3,33,I l,2s
0

1,99,86,750

9,00,000 5l ,03,000 30,61,800

I 80,000 t 0,20,600
4s,000 2,55,150 1,s3,090

Sr. No.

3

4

5 Jhin I 8 Shahpur

Bajri/
Gravel

Sand

Mineral Potential
in M.T.

Mineable

61,23,600 1,53,09,000

39,97,350 99,93,375
6,12,360 15,30,900
1,22,472 3,06,180 6,12,360
30,618 16,545 I,53,090

Sr
N
o

River or
sheam

I Markanda

Portion of
river or
sEearm

reco[rmcn
ded lbr
mineral
concessio
n

I Kala
le-u-
lDinu.pr,-
I otrunni

2 Tangri Fatehgarh
- Dhunni

J Begrra Ujjal
Majri-
Mullana

4 Roon Toka-
Rasour

5 Sulcoory'
Trilokpw

Jhiriwala-
Shahpur

Total

Arca
recommend
ed for
mineral
concession
(sq.M0

Total
Geological
reserves (in
MT)

Mineml
potcntial (60
%o of total
mineml
potential) in
M,T.

90,00,000 5,10,30,000 3,06,1 ,000

58,75,000 3,33,11,250 I,99.86,750

9,00,000 5l,03,000 30,61,800

1,80,000 6,12,360

45,000 2,5 5,150 1,53,090

I,60,00,000 5,44,32,0009,07,20,000

- l3t-

Mineral

Kala Aurb-
Dinarpur-
Dhunni

Mullana
lbka- Rasour

6,12,360 -

I

2

3,06,18,004-

1,99,86,750-
30,61300.-*.-

10,20,600
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Thc roul proPosed nrining rrrcr ii more than 2096 Acres whose details of revenue

attached herswilh &s Annexurc ll-l' 'l'ir usc of mineral deposit exploration /sxcavation m respe(

t minerals is ongoing aclivity. th:i:i'r'c ' per requirement the area used for mining of minor

may have to bc rcvised timc to lirr i ,lle proposed atcos and arc in general selccted for mining of

minerals and rvhilc sclecling/ r mining blocks from thesc selected areas/villages' the size of
\
\

mining blocks ma1'vary frour tirrr. !', '" c but the same will not exceed the total area so s€leoted ofthat

particular village.

\go\1cnr'r.'

District }vlining Ofliccr, ,'i ,

,l'
fficer S.l'.,.1.1;, . :ala District Forest Offrcer, Ambala

Ir
,u,l.116 Distdcr Developme n' ^@6o 

ofiicer, Ambata

,*".u,,rrrnr\,r,"", lt"rs"rui.uspi'i'ion,Ambala

District Re r

.

|fic,.'

o

Chairman Cr, l. ::, Commissioner, Ambala

4

.- t?L
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I

Details of Mineral Bearing Arcas

Annerure: B-l(totat 07 pages)

Village Wlsc:

c

Sr. No. Vi lage

1

2 T
Toka

1 l2 ,'r 3/ 1 18

3 Tengail

4 Tandwal

8
9

18,
7 7 1 1 32, 4 1 8 2209, 22

2 13, 6 7 1 1I I 2 30, 24 257 1 4 1 76,
1 3/ 4 5

5 Tamnou

48 4,7,14,17.24
51 4.7 ,14t2.,t7.24
66/i 4,
68// 18,19,20.
69// 16,18.
70 23

34 17. 4,

1875 I6

7

Sahpur

Sanru 33128 n 6 1 20 22,2
2 9, 'l I 20 12 2291 1

't9331t4

I ,2 3,8 09, 2 9 2,20,28 5,6 6t15, 1 6t2,
5 6 7 8 3 4 5 6 7 1 II Sadhapur

10 Sabga 67 5 5 4 25
77

5/ 7,2 4,295/ 5t 1 6/ 7
96t/ 3 4 0t2 0t411 Rollanheri

20t1 20t2

6

2 8 2,20 22
3 6 7 1 98, ,20 12 ,22 ,23,24,l 3 41 5, 7 42,23, 25

4 28 243, 25
7 8 0 1 2 3 9/Rau Majra
41 15,'16,25
glt 5,

)?!,;*,i:i'.iz:,, t r, 1 3, 1 7', 1 8-,,r e.,20.,

't 1lt 25,
1 3lt 1 3,2 4, ,|

08, o 0,23' 4 5' 7'6' ,l ,| 6' 7 2 24 25.22 4 7 8 I 1 1 2 3 20. 224 I 0 2 8 9- 22 a-Are nll ed to

02 2 22

13 Ramgarh

14 Raiwati

38 16 17

2019r!lIJ391 11 ,12
441211t2

15 Rain Malra

',i1,,1'f :i'iii;il,?'all,?ll;ii;,
8 4,5,

2,

9 1

212
4lt 1

22,23

Paplotha 0l
26

9. 20,

2 I 3 4 7 2 4t2 5
1 ,20 1,2
5t2 6 5 6

63 0 ,| ) 02 12
4 1 1 61 1 2 ,l

,22 3,2 ,24 ,25,4At 5 61 517 Pangaii
,24,25

,|

34lt 16 7 1 I
0,2 1,22,

- lJ3'-

/

2,3,4,
10,1.1

1,8,9,
1

2,3,6, .8,9.

1

3,14,.15,17,18 3,4,7,8,1

10, 1, 1 110t2, 12,

1

1

1

1 at19, 1 110t2, 2,20,21
14,5,6,

11412, 1 15t2,
114, 1 1 1 8,23,

7, 't7,

11 1

1 1
-l16, 18,

1 15,6, 3, 15, 16,
1 1 1

14

1

27
1
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\

€-,..
.\

'-. !
33ji i:r,, n,,0,r,, 3,14t1,10,17'18'24'25

3,9, 12,

44ll
43//',|,2,8,9, 10, 12,13, 14, 16,17,25,

7 2l

401 21,

18 Nurhad

18ll 21,2111,2112,
21ll 1 ,3,4,8,9,10,11 ,12,
22t t 3,4,5t 1,5t2,6,7 I 1,7 t2,1 5,
51lt 11,

3222220I3 8,7 I3 0,o
522422 121 I714112 J032 II1 1

521 15 16 25
19 33fl 24,25,

35 4,5,6,7,1 4,1 5,'.16,17,24,
37 4 7

Nangoili

Mullana 17l/6,15,16
't8 10,',t't,20,
't9 1,2,3,
31fl 22,23,24,2s,
351 2 3 4 I

Meerpur
616 B 62,
5lt 10,

lal 04
Laha 93'
Kohra Bura '-Area under fo125'
Khera Jattan 27

8 12"18' ,19.,20. ,21. ,22. ,

l0//'l',2',3',8.,9., I 0t 1.,12.,13.,17.,18.,19t1., 23n',24',25"
19 4t2.,6,5.,
20lt 10. ,1 1. ,12. ,19. ,20. ,22. ,23. ,24. ,
23 't 0',1 1., 1 2.,1 3., 17.,',t 8.,1 9.,24., 25.,
22lt 21',
24lt 3. , 4. ,5. ,6. ,7. ,

33// 5',
ull 1',2',9"1 0',1 1.,12., 1 3., 18', 1 9.,23.,
35 3',
43 12',19',20' ,21',
4/l 25*,
46t I 3, 4',5',7',8',9' 12' 13',

-Area under forest

Khera Ganni

Kharu Khera 27
54',55 56', (14rea under torest)Khanpur

utamn
35ll 24,25,
361 21,22,23,
38lt 21,
39t t 20,21,22,23,24,2s,
40 I I 1,2,3,4,7,8,9,10, I 1, 1 3, 1 4, I 5, 1 6, 17,24,20,21,25,
41 3,4,5,6,7,8,13,14,15,'.16,17,18, 21,22,23,24,25,
421124,25,
4611 4.5.4.7 ,8
47 I I 8,9,1 0,1 1,12,13,14,1 5,16,17,18, 25,
48 3,4,5,6,7,9,10,1 1,12,19,20,21,
49lt 1 10,3 ao4 5 7

Kaker Kunda

Jharu Majra 34lt 16.24.25,
3sI 16,12,13,14,17,10,19,20,21,22, 23,24,
38 ,1,2,10,
391 4,5,6,7,13,14,15,16,1 7, 1 8,
4',Ut 20,21,22,
42 16 ,17 ,18 ,19,23,24,25,
44 5,
45lt 1

41117,18,23,
6l I 3,8,13,17,1 8,23,24,
17lt 6,7,13,14,
18ll 1,2,3,4,5,6,7,8,9,',to I 1,1012
2gll 21,
29lt 14,1 9,20,21,22,23,24,25,
30 16,25,
371125.
381 I 4,5,6,7,12,'13,',| 4,1 5,18,19,20,21,
39lt 1,2.3,4,5,

Jatwar

401 1 ,2 53 4

25
26

20

21

22

29

28

30

31

-tiY' 2

t

,

,|
16, o.1 1

1464



r

62 4,5,6,7,13,14,17,1 8,23,24,25.
67/1 1.2,3,4,6,7,8,14,15,16,
6U/ 10,11,12,19,20,22.23.
r09// 17,23,24,25,
't 08// 21,
11'l// 5,
1 1Zl 1,2,3,8,13,.14, 17,18,23,24,
128 3

lfi 1,21,

32 J UT

9// 4,5,6,7, 1 4, 1 5,16, r7,10,22,2tr,24, 25,
21// 2,9,4,8,9.10,1 1, 12,13,19,20,21, 22,
22t I 15,'.t6,'t7,24,25.
24 4 ,5,6,7 ,15
25// 1,2,9,10,11,12,19,20,21,22,23,
401/ 2,3,7,8.9,1 3,14,1 7 t 1,18t 1,19, 20,21,22,
41t 16,23,24,2511,
43125,
44/12,3,4,5,6,7,8,9,1 1,12,1 3,14,1 5,
1 7,1 8,',1 9,20,z',t,22,23,24,25,
45//'1,2,3,4,5,7,8,9,10,1 1,

61//'10,'11,12,'13,17,18,'.tg,20,22,23, 24
621 1,2,3,4,5,6,7,8,9,10,'12,13,14/1, Mn, 15,',16,
65// 6,7.8.12.13,14, 15,18,
66// 1 3 128 11I 10

33 a Majra
35// 7,12,13,14, 18, 19,20,21,22
44fi 1t1,1n,2,3,10,
45,, 5,6/t,6D,7,8,12, 13t1,13t2,1411, 18,19,20,21,22,
$ 26t2,
50// 5,6.14,1 5,16/ 1 ,17 ,23,24t1,24t2,
51 1,
60r/ 1

61 5
3/1 4nt I 0,2, ,4t2t2

6 5
Hasanpur

4ll 2t1 ,212 ,3t1 ,9 ,12t1 ,19 ,22t1 ,22t2,
1 1 lt 2,9,12,19t 1,1912,22,23,
14//2,3,8,9,12,13,'18,19,23,
20t t 3,8,9,12,13,19,21,22,

1 19. 2

21 1 10 11

Herda35 15t1 ,15t2,16,17 t1 , 18t2,23 ,24 ,

31 lt 2,3,8,9,1 I t',t,1 I t2,12,20,21 t',t,
32t I 16,251 1.25t2.25 t3.

,14t1,

46lt 5 127 13

41 22,23,
6// 1,2,3,4,8,9,10,1 1,12,20,
7II 6,7 ,11,12,13,14,15, 16. 17.18,
17lt 19,20,21,22,23,
8 16,17,24,25,
2A I 3,4,5,6,7,8,13,1 4,17,1 8,23,24,
29lt 3,4,7,8,13,14,17,18,19,21,22,23, 24,
4A I 5,6,1 5,16,17,24,25,
43 1,2,3,9,10,11,20,
48// 3,4,s,7,8,13,14,17,18,
10ll ',10,11,20,21,

l9lt 1 ,10' .11', ,20', ,21,22,
33// 1,2,10,
34// 1',2',6,8',9',',10',13',14,15,
35// 4'.5'.6'.7',9'. 1 1 ' .'t2' .20' .21' .

36// 16',25',
-Area under fo

Hamidpur36

Gokalgarh 27 4.7 ,14,17 t1 ,17 t2,2411 ,24t2,
421 I 41 1,4t2, 312,8,131 1,13t2,18,23,
43lt 17,'.t8,24,2s,
44 5,6,15,
45/i 3,8/1,8/2 9,10 1'1,12

37

Galen 433,429.428.427.430.420,412,413,405,406,407,398,399,40
0,401,390,391,392,387,388,377,378,374,375,376,365,368,3
69,373,372,370,371,1 16, r'r7,1 r5,1 18,'.!19J20J23,121,133,
1 34, 1 32, 1 35, 1 31 ,1 36,1 30, 1 37,265,267,268,265 ,27 0,264,27
1,276n,263,27 2,27 5,262,273,227,231,2X7,244,235,245.

tn Biswa
39 Gaganheri

161

,12,18,19.20,22 ,24,25
33// 1 13 126 117 I 10

l3f -3 'lr

l
il

/Fr

I
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l)

I
'{A

25,

liiii,ii',,:,zrr,::,::,::',

165437 46, 14,34ll 1aII7l'l764 53t1 ,3D43ll 24J29,275t25t1

26
12,20't0,I2,3,

143I7

55tl
56ll
59ll

110 20,21,

iiiii i,i,it,'t i:t ;: ;1,;: 
u' 20 21 22 .s1 203

tiat t.2.3,9,'ro.'r't.'r2.zo.zt,

lliii iiitHtlilit # tr uti ii ti,,,^ *
l37l 1 r., o.u.r,t,t,1o't 1,12,i3,
togz t,2,s.q.s,0,2,4.9,13,14.15'
't521 25.

,16,1 7,18,21,'14,0

153t12',1

douli4

"rll,i:|oill,i',3,",",14,1s.1o,17,1s,21,22
ggfi 4,5,6,7,',t4,15,16,17,24'25'
AAt 4,5,6,7,'t4
28 18.23.2A,25,
31// 1.9,10.11,20,

24
47 1 88 3 44lt4 16'I

2212I 1 9,201II 46//3 7 2, 3,
8I ,251 75 ,23,244 1I 6,4 767 3,

32ll 6 2415

Fatehpur41

8lt 16.24,25,
7'r s.t.s.a,t,e,g,tz,B,1a,19,2o'21, 22,23,
iiri i.z.s.a.s.r o,t t, t 2,13,18,1e,20,21.22,23,
24ll'1,2,9,10,1 1,12'19,20,21,22,
3611 10,11,20,2',t,
37lt 6,'.15,16,24,25,
42lt 4,5,6,7 ,14,15,16,17 '24'25'
43ll 1,'.t',11,20,21'
57 1,10,11,
sat t t.s.a.7.t+,ts,'16,17,23,24'25,
aii;t i,q,s l,a,tz.ts,14'1 8.'1e,20.21,22.
6211 25,
811 1.10.
ii t t.s.e r.a,''ts i q,15,'t6.17,18'23, 24,25'
du t q.i.o,7 .b,t z,\ s, t4, t 5, 1 6, 1 7, I 8. 1 9'21'22,23'24,
r osri.).s i.i e,g,t o .11Jt2.13,141a,1e,20'21,22'
1 og I t 5.6,1 4,1 5,1 6,1 7,23,24,25,
1 141 t 9,4,5.?,8,13.1 4,17,18,19,22,23,

11511 1,

13411 2.3,9,10,12,
12ol I 6].',13,14,15,16,17,18,23,24,25,

9,20,21,22,8,'11,12,13,18,17

1281t 4

Dgra42.

I I 12 ,oIJ 18
2 12,
9 2

Daher

31 I I 4.5,6,1 5j624,25,
47ll$t2
48ltg,4l 1,4n,5,7 lg,7 14,7 15,,8,9,',1 1,12,13, 19'201 1,2012,21'

47 161 1, 20,21,22,2?,24,25,
s',Ut 1,2,3,4,

9,22,23,24,25,

461 7 811 lo{2 14

29tl 12,17,18,1
30fi 10,11,20,

Oinarpur44

34

60 4 5

33 2'1',

44l/ 5',6',7',1 4', 1 5', 1 6'.
45ll 1'
59lt 17' ,18',23' ,24' ,25' ,

Chhoti Kodi45

4

,lse -

18,,1

16,11
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e

o 'Area un
46 Chechi Majra

8r/ 9.,12.,19,20,21,22,
glt 1,2,
'l0r/ 3,4,5,6,7,8,9/1,12.,13.,14,18., 19.,20,?1.,22.,
'l5it 5,6',7,132.14, 15-,17,18t1,23n, 24.,
16// 1.,2.,10.,
201 3.,a.,9t1.,12n,$-,1911.,20, 21,22t2.,
24 6,15.

7

Area under251 1 12.2 11109/1'
47 Bodyo

ut 20,21,22,
4// 1,2,9,10,11,20,
5// 5,6,15,16,25,
6t t 5,29t 4,29t3,31,23.24.
11// 3,4,5,6,
10 ',l 28t911

lt 1

48 Binjalpur

7 1t311,4t1,4t2,51 1,5t2,6,7 11,7 12,811,
8n,9t 1 ,912,1 I ,12t1 ,12t2 ,13t'l ,14 ,

191 1,19t2,20t 1,20t2,21 I 1,2'l t2,21 13, 22,
13fi 1,10,.11,20,21,
14l/ 5,6,15,16.25.
16 25,
17 I t 5,6,15,16,17,21,22.23.24,2s,
18// 1,10,11,20,

111, 1t2,22,

30 1

ut 19n,iez,
3U 2511,25t2,
6u 25t2,

49 Batoura
ul 11,20,
6lt 2,3,10,11,20,21,
7 '15,',16,

1ll 16,17 ,24,22,

8ll 1 11 21r9 20
Badi Rasour

56// 1' Area under

16.,
53t 20.,21.,22..

3t Eeri Kodi 4Al 16,17 ,24.,
43t I 1 1',12"13.,14.,1 5.,16., 17., 18., 1 9.,20.,

'Area under fo44 11' 23'18 1S,20'
Bari Bassi

14
7 5,6,15,16,24,

27ll 4 15 127 8
Ambli 20 17 ,24,

36 4 ,7 ,14,13,17 ,18,23,24
38// 3,4,5,6,7,8,.t3,1 4,.1 5,.16,17,1 8,19,22, 23,2{,
54 2,3,4,8,9,',t9,1 1,12,13,18,19,20, 21,?2,23,24,
561 I 1 1,1 9,20,2't,22,23,
57// 2,3,4,s,6,7.8,9,13,14,15,.16,17,
74ll 1

54 houli
34// 4,5,6,15,16,
ull 11,20,21,
33lt l't ,20,2't,
77 ll 10,1 1,1 5,16,17,22,23,24,25,
81// 6,7,13,14,18,

1,2,8,9,10, r2,1 3, 17,18,23,24,

a2t 1

55 Banoundi
14 16,25,
21l/ 5,6,15,16,64,65,66,
2Zl 1,10,11,20,21,
29t 5,
2At t f ,121 1,,t 9,20,22,23,
351 3,7 ,AJ4,16,17,25,
36 21,22,
43 1,2,3,6,7,8,
4Ut 'l ,10,
37 I t 4,5,7,A J 3,1 8,19,21,22,
26 16,24,25.
25lt 11,19,20,22,23,
38// 3,4,7,14,.t 5,16.

I 20,

3S// 2'l

t?t

/

1

i
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From:

To:

I)epurv Coomissioncr,
funbala

Subject: Regarding corrigendum for para no. 12 of DSR Ambala on the basls ofrverments raised bl.complainant Sh. galbir SanAhu vide O.A. No. 532 ofIlon,ble NGT New Delhi.

On the subiecr noted above it is inform to you thar Districr Survey regnn of*tl1^?t*" *.* p.ui"nd on the basis ;ig;;;j",,1rltril repon submirrr.r by thcLommrttec conrprisrnq bv District Reuenue Oifier. Oi.tr].i.i""*f op*cnr and purrclavarofficer. Districr For.sr offi cer. 
lxeculive E^;;;;;:. ff;t.Ii"., D.p*t*.rr. r<csio;atofficer'HSpCB and r)isrricl Mining o.r'rce;f"ii"iri", iiu"lll:,,c same \\.as upJ.adid onthe Disrricr Websitc. to receive..t[ prbli"rD";;;;;;, .ffi*o for obiecrions bur nocornments u,ere rccei..,cd. Accordinglf 

-rhe 
OSn.rr* 

"pplr"a'ari arctioneO was conductedvide auction aotice or datd,31-o5lio22. Aft;; ;;#'il]ri,i. a*on, filed aa appealbelbre Hon'ble NG'I New Delhi and rair"a tn" f"fi#"g 
"r"rrffiL 

: .r' Ihat rhe minins oran of Respundents No. g,""riii^'#* 
appror.ed in vr.rarion oi.the Dsrricr Survc,) RepJri rDSR) ot: .r*rrri, r,i,,uir, ;:';:ff;, ot sai(t I)SR r.,( rorulmineable mineral {h(,rldcr. pravcl and ,.,na, i,, ili*,ri., .i,,,,'orl}i, givcn as i8.29 t.t hs MJwhereas rhe ivlining t)cparrincnr, Har..r.rna r"" 0"r",,,i"i",h'.'itl"rpnno"n,, No.8 rrr l0 roexrracr around totar 7l lakhs MT of nrineabre .-"."i.-rr'orri."t Ambara w.hich is crcarviolation of the Districr Surv.ey plm-

2. That in terms of the olan the mining of concerned minor minerai is pcrmissibleonty in the river or srrcam of l,iarranda. T*srl: Bdffi;toi1'rtu.r, whereas the miningplan has been approved for the tiver.Triloffi ffi';5;j5}?r 
"or"r.d by rht, DistricrStwgy Repon (DSR r ,rf District Amhata

l. That the issLre of remrding bulk density of minable minerals is nor menli()ned inMining plans approlc.l by the leparunent.
In view of above the meedngs of the mennbers of District Survcy Report uasconducred by Chairman cum Deoury Cir"*irrl""* 

"f 
i,i."uiii i,rri"y rt"porr and cliscussionranalysis on rhe aborc mentioned u".r,,"no i.inrg. ;';H#;, of DSR was m..rcte bvComminee. Accordingrv the corrisendum *u, pr"pui=O'on'J'uptoia"a u,,the Districr \I.ebsitcon dared 02-0r-1024 ,rnrJ up to co-nrprcrion;;iiG;;;#;;;,.,,, recer,,ed. ( opy.r.corrigendum is fontar.-icd to you lbr appnrr al ()l.lhr \untc

The Member Secretan.

iY,. Or"I:lI.n.Ir Impact Assessmenr Aurhoriry, Haryana .tsays no 55-s8, parFan Bhawan, I 
$ Ftoor. s*i"i-ili#"*rrr,

lut"n,,, No. DC./Arnb
Dated

^ t3E-

AJ
CjriTT Crlm Deputy Commissioner,
Disrict Survey Report . Ambala
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Endst. No. 3oO

A coov of above is forwarded to the l)ircctor
Haryma, Panchkula for kind information- please'

our.o 57[": irrl

General, Mincs and Geology Deparrnent'

Chairman Commissioncr.
District Report. Ambala

CC - Miv ,'--> o FFtccrr,

E r-oA.o .

^l3s'

Deputl'
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IN THE HON'BLE NATIONAL GREEN TRJBUNAL,

PRINCIPAL BENCH, NEW DELHI

OA No. 532 of2023

IN THE MATTER OF:

Balbir Sandhu Applicant

Versus

Union of India and others Respondent

I, Deepak Kumar, State Geologist, Mines & Geology Department, Haryana, Panchkula do

hereby solemnly affirm and state as under:

1. That the deponent is well conversant with the facts of the case in the aforesaid official

capacity. He is authorized and competent to file the present reply on behalf of Respondent No. 3,

4,5utd7.

Verification:

Verified at Panchkula on L6. day of Vtarch,2024 thatcontents of above affidavit are true and

correct to the knowledge and information derived from the offrcial record. Nothing material has

been concealed therein.

Pan.t0

I 6 uan zoza

D

2 -l9o -

Kumar)

AFFIDAVIT

2. That accompanying reply has been prepared under the instructions of the deponent. The

annexures are the true copy of the originals.

t{Cry,
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